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I 
FORM NO. 4 
(See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

	

APPLICATION NO. / 	 OF19 

Applicant(s) 

Respondent(s) 

Advocate for Applicans) IVIe,' 	• 
- A  A7, r, M-.  

Advocate for Respondent(s) 

Notes of the Regstry 	Date 	 Order of the Tnbuna 

8.6.00 	present : The Hon'ble Shri D.C.Verma, 
Judicial Member. 

I 

Heard Mr G.N.Das, learned counsel 
r. - 	 the applicants and Mr B.S4Basumatary, 

learned Addl.C.G.S.0 for the respondents. 
1 	Issue notice to show cause as to why 

this O.A. be not allowed 	the 

• 	 relief claimed 	in the O.A. Notice 

is reurnabie by 3 weeks. 

• 	List on 30.6.00 for show cause and 

admission. 

t 	 A 
I) 	 Member(J) 
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O.A. 199/2000 

Notes of the Registry 
	

Date 	 Order of the Inhu nat 

10.1.00 Present: Hon'ble Mr S. Biswas, 
Administrative Member 

None tor the appli.cant. Mr A. Deb 

Roy, learned Sr. C.G.S.C. is •present. 

The written statement has not been 

tiled. The case is adjourned and posted 

on 21.7.00 tor adrnission.9._cA 

Nember(A) 
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3.7.00 

trd 

'resent 	: 	Hon'ble 	Sri. 	S.Biswas 

Member(A). 

,None for the applicant. Learned --

ounse1 Mr. B.S.Basumatary1 	for the 

:espondents. 

	

List 	on 	10,7.2000 	for 

onsideration of admission. 

Member(A) 



199/2000 

Notes of .  •th. Registry. 	Date( 	Order of: the TribftiaF 

28.9.00 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 
(v 	 The application is allowed in terms of 

the order. No order as to costs, 

Vice-Chaia' 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

NO. 	199 •, • 	2000.of 

DATE OF DECISION 28-9-2000. 

Sri Asim Das & Qrs. 	
PETITIONER(S) 

S/Sri G.K.Bhattachryya, G.N.Das, 	
ADVATE FOR TI- B.Chouhr. 	 PETITIONER(S) 

VERSUS'- 
4 

Union of India & Ors. 	
RESPONDENT(S) 

• 	
' 	&.i B.S.Basumatary, Addl.C.G.S.0 	

AOCATE FOR THE 
•RESPONDENTS 

THE'HON'BLE MR 3USTICE D.N.CHOWDHURY, VICE CHAIRIthJi. 

THE HON'BLE 	
'' 	 1 

1,0 Whether Reporters of local papers may be allowed to see the 
judgment ? 

.2. To be referred to the keporter or not ? 
whether their Lordshjps 'wish to' see the fair copy of the 
judgment ? • ' 	' 	. 

Whthr the judgmentj to be circulated to the other Benches ? 

udgrnerit delivered by Hon'ble Vice-chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUMAHATI BENCH. 

original Application No. 199 of 2000. 

Date of Order : This the 28th Day of september,2000. 

The Hon'ble Mr Justice D.NChowdhUry, Vice-Chairman. 

Shri. Asim Das and 26 others. 
All the applicants are employees of 
Special Service Bureau, Ziro Area. 
Arunachal pradesh. 	 . . . Applicants. 

By Advocate S/Shri G.K.BhattaCharyya, 
G.N.DaS and B.ChoudhUry. 

- Versus - 

Union of India & ors. 	 . . . Respondents. 

By Advocate Sri B.S.BasumatarY, Addl.C.G.S.C. 

ORDER 

CHOWDHURY j.(v.C) 

Having regard to the cause and action and nature of 

relief prayed for by the applicants it appears to me that 

the matter invOlve common cause and accordingly the 

applicants are allowed to join together in this single 

application under Rule 4(5)(a) of the central Administrative 

Tribunal (procedure) Rules, 1987. 

2. 	All the applicants are non-executive personnel 

serving in Special Service Bureau (SSB for short) in the 

Ziro area of Aruriachal pradesh under the administrative 

control of the Divisional Organiser, S.S.B.,A.P.DiViSiofl, 

Itanagar and Area Organiser. S.S.B.,ZirO. It is a department 

under the Central Government. Ziro area was declared as 

category ,C' stationwith effect from 8.11.1994 for the 

first time for the purpose of various concessions as cited 

in the Annexure-Ill order in terms of the Cabinet Secretariat 

letter No.A-27011/4/86-EA-11 dated 18.12.1987. Ration 

contd.. 2 



-2- 
Ip 

allowance IS one of such allowances allowed by the Government 

by that memorandum. This Tribunal ih a number of cases in 

respect of such employees directed for payment of ration 

allowance. 

3. 	Heard Mr G.N.DaS, learned counsel appearing for the 

applicantS and Mr B.S.Basumatary, learned Addl.C.G.S.0 for 

the respondents. Mr Das in support of his contention cited 

the order dated 14.6.1996 passed in O.A.NO. 245 of 1995- 

In conformity with the earlier direction the respondents 

are directed to pay ration allowance with effect from the 

date when the stations to which they have posted have been 

categorised as 'B'or'C l  locations or from the actual date 

of their joinIng in the locations SO categorised, whichever 

is later including arrears within 90 days from the date of 

receipt of this order. 

The application IS accordingly allowed. No order as to 

costs. 

D.N.CHOWDHURY ) 
VICE CHAIRMAN 

10 
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IN THE CNTRAL ADMI 	ATIVETRIBUNAL:: GUWAHATI BENCH: 
14, 	

AH 

I 

4 

Shri Asixn Das & Ors. 

S. 

-Versus- 

Union of India and others. 

.. 

INDEX 

• 	 1. ApplicatiOn ... 1 to 24 

 Verification ••. 25 

 Annexure-I •.. 

21 11  
 Annexure-Il ••. 

5' Anflexure-lIl ... 

6. Annexure-Iv 

• 	 7. Anrlexure-V ... 

 Anne?cure-VI ...  . 

 =Annexure-VII  

.10. Annexure-VIlI ... 

• 	11. Annexure-IX .•. <4 	''R 
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 Annexure-XVI 

-. 
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IN ThE CERAL ADMINISTRATIVE TRIBUNAL:JWAHATI BENi 

GUWAHATI- 

• 	
. 	(An application u/s 19 of the Administrative TrflDuflals 	• 

Act, .1985). 	
5 

• 	 O.A. NO. 	 . 	/2000. 

shri ASIrn Das 

son of Late Nanda Kumar Das 

L.D.C. 

Office of the Area Orgariiser 

5.5.13., ziro 

Arunachal Pradesh 

Shri Surya Kumar sai.kia 

son of Late Mukheswar saikia 

U.D.C. 

Office of the Area Orgafliser 

S.S.13., Ziro 

'. Arunachal Pradesh 

Shri Prafulla Chandra Deka 

son of Late Phatik Chandra iDeka 

U.D.C. 

Office of the Area Organizer 

5.5.B., ziro 

Arunachal Pradesh 

shri s. Neng chin 1.xng 

on of shri Thai Pan 

Steno-Ill 

Office of the Area Organizer, 

5..S.B., ZirO 

Arunachal Pradesh 

contd 



2. 

5. Shri Sudhakar sarkar 

son of shri Nri.pendra Nath sarkar 

L.D.c. 

Office of the'Area Organiser 

S.S.B., 	Zi.ro 

Arunachal Pradesh 

• 	6. shri Madari singh Gurung 

'Son of Late Arnar Bahadur 

Driver 

Office of the Area Organiser 

• 	 - S5.B., 	Ziro 

Arunachal Pradesh 

7. shri. Sahadev Das. 

Son of Gobinda chandra Das 

• Driver 

Office of the Area Organiser 

S.B., 	ziro 

Arunachal Pradesh 

8, Shri Tilok chandra Das 

son of Shri Baneswar Das 

Office of the Area Organiser 

s.s.B., 	ZirO., 

Arunachal Pradesh 

94, shri- Pura Tale 

• son of Late Purä Doilang 

Peon 

• Office of the Area Organiser, 

S.SmB., 	Ziro, 

Arunachal Pradesh 

• 	

• contd... 



3. 

10. shri Tade bo]cu 

son of Late Tagi Doku 

Peon 

Office of the Area Organiser 

S.S.B. ZirO 

Aruriachal Pradesh 

I~v 

shri. Rajkurnar Prasad 

son of shri Darbri Prasad 

peon 

Office of the Area Organ.ser 

s.s.B.. Ziro 

Arunachal Pradesh 

shri LekharL Kakati 

son of Late Mularam Kakati 

Peon 

Office of the Area Organiser 

.S.B., ziro 

• 	 Arunachal Pradesh 

• 	 13. shri Ranjit Kumar Dasgupta 

• 	
son of Late Ratish Chandra Das 

Chowkidar 

Office of the Area Organiser , 

s.S.B., Ziro 

Arunachal Pradesh 

14. ghri Hernanta Das 

son of Late Rupal Das 

• 	 chowkidar 

Office of the Area Organiser 

s.s.B. ziro 

• 	
• 	 Aruflachal Pradesh 

rA 

c oritd... 

x  ~  "111 



4 . 

shrimati Kago Riniya 

D/o Late Kago HongO 

chowkidar 

Cf f ice of the Area Orgarliser 

S.S.B., Ziro 

Arunachal Pradesh 

Shri Probin Barthakur 

SOfl of Late Rajani Kanta Barthakur 

U.D.C. 

Office of the Area Organiser 

S-S.B., ziro, 

ArUflaCha]. Pradesh 

Shri Krishari chander 

Son of Chander Bhafl 

iJ.D.C. 

office of the Area Organ iser 

S.S.B., Zi.ro 

Aruriachal Pradesh 

shri. Tapa Riku 

son of Late Tada Riku 

Peon 

Office of the Area Organiser 

$.S.B., ziro 

Arunachal Pradesh 

shri Hong Taki 

Son of Late Hong Pugang 

chowkid ar 

Office of the Area Organiser 

5.S.B., ziro 

ArUflaChal Pradesh 

contd... 

I 
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5. 

20.. ShrIrnati Haburig DLnung 

D/oLate Habung Tag.iang 

'eon 

Off ice of the Area Orgarilser 

S-S-B., Ziro 

ãxunacha1 Pradesh 

.shri sarniran Das 

on of shri. satyeri Ku.rnar Das 

steno-hI 

Office of the Area Organiser 

S.S.B., Ziro 

Arunachal Pradesh 

shri Binoy chakraborty 

son of shri subodh Chandra Chakraborty 

Driver 

Office of theArea Organiser 

S.S.B., ziro 

Arunachal Pradeâh 

Shri .Tapor Das1ç 

Son of Late TakuDasing 

P.on 

Office of the Area Organiser 

S.S.B., Ziro 

Aruflachal Pradesh 

shri Riagpor Koriia 

son of Late Taring KOflia 

Peon 

Office of the Area Organiser 

S.S.B., ZirO 

Arunachal Pradesh 

C ontd... 
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6. 	 \1<  

shri Sonta Bahadur ciietry 

on of Late Harka Bahadur Chetry 

chowkidar 

Office of the Area Organiser 

SS.B., ziro 

AruflaChal Pradesh 

shri Taming ZIPU 

son of Late Tade zipu 

Peon 

Office of the Area Orgariiser I 

S.S.B., Ziro 

Atuaachal Pradesh 

Shri Tachak Payeng 

Son of Late Tapoy Payeng 

Peon 

Office of the Area Organiser 

S.S.B., Ziro 

Aruflachal Pradesh 

AU- the applicants are non-executive per-

sonnel serving in special service Bureau, 

Ziro area, Arunachal Pradesh under the admi- 

nistrative control of the Divisional Organi-

ser , s.S13., A.?. Division , Itariagar and 

Area Organiser,S.SB., Ziro in Arunachal 

Wradesh ). 

S...  

c oritd 
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Union of ]ndia, represented by the 

Cabinet Secretary , Department of 

'cabinet Affairs, Bikaeri-HOre, 

Shahjahan Road,New Delhi) 

Director General of Security 

Block-V (East ) 

R.K. Puram 

New Delhi -110066 . 

Director , 5.5.3. 

Block-V (Ease ) 

R.K. Puram 

New Delhi 110066 

Divisional Organiser, S.S.B., 

A.P. Division 

Itanagar (A.P.) 

Area Orgarilser, SSB,Lower. Subans in 

District , ZJ-ro 

Arunachal Pradesh 

.. 

1: PARTICULARS OF THE ORDER AGAIN ST MICH THE 

APPLICATION IS MADE :- 

I) 	 Illegal and arbitrary action of the 

respondent-authorities in not allowing the ;appli- 

cants  to draw Ration Allowance only on the ground 

c ontd. .'. 
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8. 
4- 

that they were not applicants in Original Applications dis-

posed of by this Honble Tribunal directing the respondents 

to pay Ration Allowance to the applicants from due dates 

The Director, S. S. B., New Del hi (Res porident No. 3) has since 

notified by issuing memoranda addressed to various Divisional 

Organisers of the S.S.B. including Divisional Organiser,SSB, 

A.P. Division, Itanagar to the effect that , as per existing 

instructions, the non_applicants in various original appi.i-

cations disposed kx of by this Hon'ble Tribunal directing 

payment of Ration Allowance from due date are not entitled 

to get Ration Allowance on the basis of judgments of the 

Central Administrative Tribunal , Guwahati Bench. The latest 

memorandun was issued and circulated by the Respondent No. 3 

clarifying the stand of the respondent_authorities that the 

• 	 non_applicants, as.stated above, would not be entitled to 

get Ration Allowance vide his office memorandum No. 9/SSB/ 

A-2/86 (i) Manipur-534 dated 10.2.2000 (Annexure-AVI at 

page 	). 

- 	 II) 	Order passed by the Respondent No.4 as commu- 

nicated in his office memorandum No. BE/COURT CASE/RP'99/ 

170 dated 30.5.2000 whereby the representations filed by the 

applicants praying for grant of ration allowance were sumrn-

arily rejected only on the ground that none of them was 

applicant in OA 103/99 disposed of by this Hon'ble Tribunal 

(rtexure-!Lat page 3 ). 
JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject-matter 
of the order against which they want redressal is within 

the jurisdiction of the Tribunal 

LIMITATION; 	 - 

The applicants further declare that the appli- 

cation is within the limitation prescribed under Section 21 

of the Administrative Tribunals Act 9 198. 

contd... 
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9 . 

- 	 4: FACTS OF THE CASE :- 

That the applicants are all non-exe-

cutive personnel serving in the special Service 

Bureau I(S.S.B. in short ) in Ziro area under the 

administrative control of the Divisional Organiser, 

S.S.B., AP. DivisiOn, Itanagar (Respondent No.4 ). 

The [S.S.B* in a Department of the Govt.Of India 

directly under the Cabinet secretary 

The applicants have •a ccmmon grievance 

and interest in the matter and as such they are 

filing a single application inasmuch as the relief 

prayed for , if granted to one of them, will be 

equally applicble to allothers as they are simi-

larly situated with a view to avoiding multiplicity 

of litigations. The applicants crave leave of this 

Honble Tribunal to allow them to file a single app- 

lication as provided in Rule4(5) (a) of the CAT 

(procedure ) Rules, 1987 

That the Government of India, in 1962, 

set up the Directorate General of security(D.G.S. 

in short ) under the Administrative control of the 

Cabinet secretariat for some specific purposes which 

is a multi-role, multidisciplinary organisation 

cnprising four agencies1 namely, special service 

Bureau (s•s.B. in short) , AviatiOn Research Centre 

(A.R.C. in short ), Special Frontier Force (s.F.F. 

in short .) and chief Inspectorate of Armaments. 

c ontd . 

4.- 
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10, 

3 	 That the applicants beg to state that 

the cabinet secretariat, vide letter No. A. 27011/ 

4/86-E.II dated 18,12.87 addressed to the DireCtOr 

Planning, Directorate General of security,iriformed 

that certain concessions were granted to the staff 

Of S•SB 	S.F.F., CmI.O.Aa (Chief InspectOra4e 

of Armaments ) 
and Directorate of bccounts and the 

concessions were listed in 	 In the said 

letter it was also mentioned that for some of the 

concessions, the various hardship locations had 

been categorised as 	and 11C 11  stations as menti- 

oned in the Annexu re-Il to the letter • In the said 

letter, it was also mentioned that for the p.rpose 

of House Rent Allowance, concessions to the various 

categories to staff , the equation of post 	as 

listed in Anriexure-A to the cabinet Secretariat 

order dated 28.10.86 would b lso be applicable in 

respect of the staff of sS.E., S.FC - , C.I.0.A. 

and Directorate of Accounts 

copy of the said letter dated 18.12.87 

a 1 ongw ,it h two Ann exure s is annexed 

herewith and marked as 

The applicants beg to state that,frcm 

the said letter,  and Annexures, it would be apparent 

that certain concessiOns were granted and in the 

case of the applicantS the concession referred to 

against serial No. 2 in AnneXUre-I, i.e. Ration 

Allowance, would be relevant. The House Rent allo-

wance to the exeduti-Ve cadre was made admissible 

contd... 

V ~ "~pp 
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'.11. 

to the personnel of other cadres also of the 

corresponding level except in the case of S.S.B. 

Battal ion personnel and Deputy Ccmmandants/Canany 

Canrnanders/Ass.istant Company Commander of S.F.F. 

and also those on deputation in the s-F.F. from 

the Army. 

That the applicants beg to state that 

the order dated 28.10.86 mentioned in letter dated 

18.12.87 	nnexure-I) was an order from the Cabinet 

Secretariat whereby the sanction of the President 

Was conveyed to the equation of posts listed at 

Annexure- A in various cadrof cortesponding 

level in Aviation Research Centre to that of the 

executive cadre. The present applicants have been 

equalised with the Field Officers and below and 

as per the said equation, the applicants were 

paid House  Rent Allowance from 1987 itself 

A COpY of the said letter dated 

28.10.86 alongwith enclosures is 

annexed herewith and marked as 

That the applicants beg to state that, 

in terms of above-noted cabinet Secretariat letter 

dated 18.12.87 (Annexure-I), only Daporizo and 

Koloriang aiongwith sane other locations in 

Arunachal Pradesh were categorised as category 

and category "c locations respectively but the 

nonexecutive personnel of the $$B posted to these 

con td... 
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12. 	
rv 

lOcations were not granted Ration Allowance although 

the executive personnel based in these locations 
/ 

were drawing Ration Allowance since long in term3 

of the said letter dated 18.12.87 (Arinexurel) 

In exercise of powers conferred on h.im 

as the Head of the Department and in terms of para-

graph 3 of the cabinet Secretariat letter dated 

18.12.87 (Annexure-I), the Director, S.S.B., New 

Delhi (rspondent No.3 ) by his office order No. 

9/ssB/A. 2/86 ( 1 )_AP/ 9 4 9 5/435 dated 8.11.94, conveyed 

the sanction of the canpetent authority to the class-

if icatlon of the under-mentioned stations in the 

Arunacha]. Pradesh Division as category "B"  and category 

"c' 1  stations for the purpose of granting various 

concessions as referred to in the Cabinet Secretariat 

letter dated 18.12.87 (Annexure-I) for a period of 

one year with.effect frci the date of issue of that 

letter, i.e., (From 8.11.94 to 7.11.95 ) 

CATEGORY "B" STATIC-N: 	CATEGORY "C" STATI :- 

XXXX 	 xXXX 

6: ZirO 

13. Taliha 	 X X X X 

14 Palm 	 14: Nacho 

Subsequently, by another order N0. 

9/SB/A 2/86(1 )..AP/342324 dated 19.12.95, the 

categorisat ion of the above-noted stations in Aru-

nachal Pradesh Division of the $SB, as "B" and  "C" 

stat ions for a further period of 3 (three) years 

with effect from 8.11.95 to 7.11.98 was sanctioned. 

c ontd... 

lak  I  "! 
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13. 

4,  

By another order N. 9/SSB/A.2/86(1)_P/ 

3662 dated 17.8,98, the sanction of the ccmpetent 

author2.ty was similarly conveyed to the classification 

of the above-noted stations in the Arunac ha]. Prad.esh 

Division of the SSB as category "B" and "C"  stations, 

as stated above, for the purpose of granting various 

concessions as referred to in Annexure-"A" to the 

cabinet secretariat letter dated 18.12.87 (Annexure-I) 

for a further period of 3 (three) years w.e. frai 

8.11.98 (Frcnl 8.11.98 to 7.11.2000) 

It would , therefore, appear that the 

categOrisation of.the above-noted locations 	as 

category "j" and "C" stations has remained valid 

w.e.fran 8.11.94 to 7.11.2001 

Copies of the af ore-said orders dated 

8.11.94, 19912,95and17,8.98 regarding 

categorisation of the stations concerned 

- 

	

	 as "B" and "c" stations in the j.P. 

Division of the SSB are annexed herewith 

and marked as Annexure-Ill, IV and V 

respectively 

• . 	
7) 	That the petitioner beg to state and 

submit that the petitioners appearing against serial 

No. 1 to 15 are posted to ziro , those against serial 

No. 16to 19 are posted to Paliri, applicant against 

serial No. 20 posted to Koloriang , the applicants 

appearing against serial No. 21 to 25 are posted to 

DaporizO and applicant appearing against 26 and 27 

are posted to Nacho and Taliha 	respectively 

c oritd... 
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14. 

That, the applicants beg to state 	and 

submit that the applicants have became eligible for 

getting ration allowance with effect fran 8.11.94 

the date from which the categorisat ion of the 

above-noted station as "" and .hICt* station was san-

ctioned , as stated above, and accordingly , the 

Field Officers and below were being paid ration 

allowance as to their entitlement but, for reasons 

best known to the authority, the applicants 	who 

had been equated with the Field Officers and below 

were not paid ration allowance in a most illegal and 

arbitrary manner. 

That the applicants beg to state that Ue 

Aviation Research Centre Is a part of Directorate 

General of security alongwith S.S.B. and two other 

organisat Ions • similar concessions including Ration 

Allowance were granted to the employee of the Avia-

tiOn Research Centre and the non-executive staff of 

the Aviation Research Centre were also deprived of 

the Ration Allowance and only executive staff was 

given the same. some employee of Aviation Research 

Centre, DoomdOOma had filed an application before 

this Tribunal claiming that being non-executive staff, 

they were also entitled to get the Ration Allowance 

as was being given to the executive staff, according 

to the equalisation done as per order dated 28.10.86 

(Annexure-Il) and the same was numbered as O.iz. 

245/95. A DivisiOn Bench of this Tribunal, by judg- 

ment dated 14.6.96, held that the Ration Allowance 

was admissible tothe applicants and directed that 

c ontd... 

atim" 
20, 



15. 

the Ration Allowance be paid to the applicants at' 

the rate applicable to them with effect from the 

due date and to pay the arrear amounts within a 

fixed period. The Aviation Research Centre autho-

rities , instead of granting the concessions,f lied 

an S.L.P. in the Honble supreme court challenging 

the order passed by this Hon'ble Tribunal granting 

Ration Allowance to the non-executive Staff and the 

Same was numbered as special Leave to appeal (Civil) 

No. 1706/97.. The Honble Supreme Court, by order 

dated 16.3.98, dismissed the Special Leave to Appeal 

and directed that the order be punctually observed 

and carried into execution by all concerned • The 

order dated 14.6.96 passed by this Hon'ble Tribunal 

in O.A. NO. 245/95 had attained finality 

copies of the judgment dated 14.6.96 

passed by this Honble Tribunal and 

the order dated 16.3.98 passed by the 

onble Supreme Court are annexed here-

with and marked as Annexure-VI and VII 

respectively 

10) 	That the applicants beg to state that 

in pursuance of the said judgement, the Cabinet 

secretariat, vide their order No. A_27011/4/86/E. 

11/1483 dated 16,6.98, sanctioned the Ration AllOw-

ance to the non-executive staff of the Aviation 

Research Centre and all paymer]ts have since been 

made to the Staff who are still continuing at DOfl-

dooma which has been categorised as .IB U  Station. 

c ontd... 

0 
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That the applicants beg to state that 

some other non-executive personnel of Aviation Rese-

arch centre (ARc) in short), F.R.U. Numallgarh who 

were also depr.ived of getting the Ration Allowance 

had also filed an application before this Hor'ble 

Tribunal claiming Ration Allowance and the same Was 

numbered as O.A. 8 9/96. This Hon'ble Tribunal, by 

order dated 17.7.98,disposed of the application dire-

cting the department to pay Ration Allowance w.e.f. 

22.2.94 aiongwith arrears within 3 months 

copy of the said order dated 17.7.98 1 

annexed herewith and marked as 

Annexure- viii. 

That the applicants beg to state that 

after the nonexecutive cadre employees of th 

Aviation Research Centre 1  Doandooma and of Aviation 

Research centre, Field Research Unit (F.R.u.) ,Numa-

ligarh were granted RatiOn Allowance, as stated above, 

in terms of orders passed by this Honble Tribunal 

Which was not interfered by the Honible Supreme court, 

the non-executive personnel serving in the S-S-B., 

Itanagar in Aruniachal Pradesh filed an application 

before this Honble Tribunal which Was registered as 

o.A.N. 103/ of 1999 claiming grant of Ration Allowance 

w.e.f. 8.11.94, date fran which Itanager was catego-

rised as "B Station. This Hon'ble Tribunal , by order 

dated 8.9.99, disposed of the application by directing 

the respondènit_authOrit.1e8 to ijay ration allowance 

c onitd... 
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to the applicants with effect from the date on which 

the allowance became admissible. it was further dire- 

cted that the arear amount, as admissible to each. 

applicant, should be paid within 90 days fran the 

date of receipt of the order 

copy of the said order dated 8.9.99  passed 

by this Honble Tribunal in O.A.N0. 103/99 

-is annexed herewith and marked as  

That , thereafter, some of the non-exe-. 

cutive personnel of the s.S.B. serving under the 

Divisional Organiser1 S..S.B-1 shillong,Meghalaya also 

filed an application before this Hon'ble Tribunal 

which was registered as O.A. NO. 367/99 praying for 

grant of ration allowance w.e.from 27.4.92, date fran 

which Shillong Was categOri.sed as UBU Station. This 

Hofl'ble, Tribunal, by order dated 12.1,2000 , disposed 

of the application directing the respondents to pay 

ration allowance to the applicants w.e.frorfl 27.4.92 

onwards 	date from which shillong was categorised as 

'B' Station 

copy of the said order dated 12.1.2000 

passed by this Tribunal In C.A.NO.367/ 99  

in annexed herewith and marked as 

Arinexure- X• 

:That the applicants beg to state and submit 

that they are similarly situated like the applicants 

c oritd..• 

M, 
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in the above-noted original applications and their 

case for granting ration allowance is fully covered 

by the orders passed by this Honble Tribunal in the 

above-noted original applications 

The non-executive personnel serving in 

5.S.B., in Itanagar (O.A.No. 103/99 ) and also those 

serving in shillong (O..No. 367/99 ) have since been 

granted ration allowance in terms of the orders passed 

by this Hoflble Tribunal, as stated above, and the 

present applicants are similarly situated like the 

applicants in those applications and as such,relying 

on the others, the applicants are eritit1e to be 

,granted ration allowance from the date of posting in 

the stat loris categorised as "B" or "c" Stat ions 

15) 	That, the applicants beg to state and 

submit that all of them had submitted representations 

to the Respondent No:  5 praying for allowing them 

to draw ration allowance with effect from 8.11.94 

otherwise due to them The representation were duly 

forwarded by Area Organiser, S.S'B. Ziro (1spondent 

No.5) to Divisional Orgariiser S.SB., trunachal Pradesh 

DivisiOn , Itanagar (Respondent o. 4) under cover of 

his office Memorandum EST_40/2000_2001/740 dated 

19.5.2000 

A sample cOpy of the representation add-

ressed to the Area Organiser s.S.B.,ZirO 

- 	 (Respondent No.5) praying for grant of 

ration allowance with effect from 8.11.94 

c ontd... 

I1 
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and the forwarding letter dated 19.5.2000 forwar- 

ding and recomending thet. case of the applicants to 

Respondent No.4 are annexed herewith and marked 

as Annexure—XI and XII respectively. 

16) 	That, the applicants beg to state and submit, that 

the Respondent No.4 earlier received memo No. —30/S.S,B./A.2/- 

97(17-559-570 dated 19.2.99 from the Respondent No.2 whereby 

referring to earlier cases of granting ration allowance to non-

executive personnel of S..S. B., it was intimated that only the 

applicants in O.A.No. 245/95 who were non—executive personnel 

of the A.R,C., Doomdooma were granted ration allowance in terms 

of the orders/judgement passed by this Hon'ble 1l'ibunal in the 

above—noted case 

In another memorandum No. 9/S.S.B./A.2/86(1)/S.H.G.-

3045 dated 2.11.99, the Respondent NO. 3 had made the policy 

decision taken by the respondents authorities very clear by 

reiterating that , non—applicants in various original applica-

tions so far disposed of by this Hon'ble Tribunal directing pay-

merit of ration allowance are not entitled to the grant of ration 

allowance. The above stand in the matter of granting ration 

allowance to the non—executive personnel of S.S.B. had been 

categorically asserted by thd Respondent No.3 in his office 

memoranda No. 9/S. S. B./A 2/86(1 )—Haflong-459 dated 4.2.2000 and 

No, 9/S. S. i/A 2/86(1 )_Manipur —534 dated 10.2.2000 whereby it' 

was circulated that , as per existing instructions ,the non app- 

'licants two CAT cases are not entitled to get ration allowance 

on the basis of judgements/directing given by this' H 0n'ble Tn-

unals. As the present applicants are not applicants in any 

of the original applicants decided by this Honble Tribunal 

allowing grant of ration allowance, the respondents authorities 

have virtually rejected the .claim of the applicants for grants 

of ration allbwahc -8 and the applicants are not convinced that 

contd... 
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no useful purpose would be served by waiting any longer and 

- 	 as such they are approaching this Hon'ble Tribunal praying 

for relief . 

The aforesaid memoranda dated 19.2.99,2.11.99, 

4.2.2000 and 10.2.2000 are annexed herewith 

and marked as Annexure—XIII,XIV, XV and XVI 

respectively 

17) 	 That the applicants submitted representations 

to the Respondent No. 4 through proper channel and the Res-

pondent No.5 duly forwardd the representations but the Res-

pond ent No.4, by his office memorandum No. BE/COURT CASE! RW 

99/170 dated 30.5.2000, summarily rejected the claim of the 

applicants for grant of ration allowance only on the ground 

that none of the applicants was applicant in OA 1'JO. 103/99 

disposed of by this Hon'ble Tribunal directing payment of. 

ration allowance to 70 non—executive personnelof SSI3 serving 

under the Respondent io.4 

Copy of the said memorandum dated 30.5.2000 IS 

annexed herewith and marked as Annexure—XVIL 

5 : GROUNDS FOR RELIEF 61TH LEGAL PROVISIONS:- 

1) 	 For that the action of the respondent—authorities 

in denying ration allowance to the applicants is illegal 

arbitrary and extremely discriminatory and as such this is a 

fit case where this Hon'ble Tribunal will exercise jurisdiction 

and grant relief otherwise due to them 

con i_u... 
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II) 	For that the applicants have been illegally 

discriminated against in not allowing the benefit of 

ration allowance although they are similarly situated with 

those of the A, H. C. Dooindooma, ARC, FRU, Numaligarh,S. S. 

Itanagar, and SSB, Shillong who have since been granted 

the benefit of ration allowance as per order of this 

Hon'ble Tribunal and as such the action of the respondent-

authorities is bad in law and liable to be set aside. 

XII) 	For that the respondent_authorities are 

required to extend the benefit of ration allowance to the 

applicants in pursuance of the order dated 14.6.96 passed 

in 0.A.No. 245/95 (Annexure—VI), order dated 17.7.98 

passed in O.A.M. 89/96 (Annexure—VIlI), order dated 

6.9.99 passed in 0.A.N0. 103/99 (Annexure—IX) as 	they 

are similarly situated with the applicants of the above-

noted original applications and that not having been done, 

the action of the respondent—authority is bad in law and 

liable to be set aside 

For that the respondent—authorities, instead 

of extending the benefit of ration allowance to the 

applicants, of their own, as directed by this Hon'ble 

Tribunal, committed a serious illegality by driving and 

harassing the applicants to approach this Hon'ble Tribunal 

causing multiplicity of litigations and as such the' 

action of the authorities in denying ration allowance to 

the applicants deserves to be struck down as unsustainable 

in law 

For that the action of the authorities in 

not allowing the applicants to draw ration allowance has 

contd.... 
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amounted to serious discrimination offending the equality 

provisions constained in Article 14 and 16 of the Cons- 

titution of India and as such the action of. the authority 

is bad in law and liable to be set aside 

VI) 	. For that, in any view of the matter, the 

action of the authorities in subjecting the applicants 

to serious and illegal discrimination and denying them 

the ration allowance otherwise due to them is bad in law 

and liable to be set aside 

.6 : DETAILS OF THE REMEDIES EX1414JSTED :- 

The applicants had submitted representations 

to the competent authority through proper channel but 

in view of the policy deciâiori adopted by the respondent-

authorities to the effedt that non-applicants in original 

Applications disposed of by this on'ble 	ut directing 

payment of Ration Allowance to the ajplicants from the 

due date, the claim of the applicants had been virtually 

turned down 

: MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT. :- 

The applicants further declare that they 

have not previously filed any application, writ petition 

or suit regarding the matter in respect of which this 

application has been made before any Court or any other 

authority or any other Bench of the Tribunal nor any Such 

application, writ petition or suit is pending before any 

ofthem. 

contd... 
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8 : RELIEF SOUGI-JT :- 

It is , therefore, prayed that Your Lordships 

would be graciously pleased to admit this applica-

tion , call for the entire records of the case, ask 

the respondents to show cause as to why the appli- 

cants should not be granted the benefit of ration 

allowance With effect from the date of their join-

ing in Ziro and other stations which have since 

been categorised as "B" and 	Stations by the 

competent authority as has been granted to others 
/ 

who are similarly situated like the applicants aixx 

and after perusing the causes shown, if any, and 

hearing the parties, direct that, in view of the 

attending facts and circumstances of the case, the 

applicants be granted ration allowance w.e. from 

• the date when the stations to which they have posted 

have been categorised as "B" or "C" locations or 

from the actual date of their joining in the loca- 

• 	 tions so categorised , whichever is later including 

• 	 ar±'ears as has been granted to other similarly 

situated non-executive personnel of the S.S.B., 

Itanagar and SSB , Shillong and/or pass any other 

order/orders as Your Lordships may deem fit and 

proper 

And for this act of kindness, the applicants , as in 

duty bound, shall ever pray 

contd... 
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9 : INTERIM ORDER, IF ANY, PRAYED FOR :-

NIL 

10 : Does not arise, The application will be presented 

personally by the Advocate of the applicants 

11 : PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE :- 

I. P.O NO. OG47.! dated'-OO issued by the 

Guwahati Post Office payable at Guwahati is enclosed. 

12 : LIST OF ENCLOSURES :- 

As stated in the index 

.j. 

II, 

contd.... 
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VERIFICATION 

I, Shri Asim Das, son of Late Nanda Kumar Das , 

aged about 32 years, presently serving as the Lower Division 

Clerk under the administrative Control, of the Area Organiser , 

SSB, ZIRO, 4Arunachal Pradesh, do ,hereby verify that the state - 

ments madein paragraphs 	 las true 

to my personal knowledge, and the statements made in paragraphs 

No. 	 ' and believed to be true 

on legal advice , and that I have not suppressed any material 

fact,. I , being one of the applicants ,have been authorised by 

other applicants to sign this verification on behalf of them. 

Place :- 

Date:- 

4-M ~ao 
SIGNATURE. 

j. 

!1  
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	 ANN EXU RE-I. 

NO. A. 270l1/4/86-EA-1I 

Government Of India, 

Cabinet secretariat 
B1kan$r House (Annexe), 

Shahjahan Road , 

New Delhi 

New Delhi,the 18.12.87. 

TO, 

The Director (Planning), 

Director General of security, 

East Block, R.K. Puram, 

New jjelhi66 

Subject:.. 	Grant of concessiOns'O the Staff of SSB, 

sF, C.I.O.A. and Directorate of Accounts. 

Sir, 

I am directed to convey to the sanction of 

the President to the grant of concessions mentioned in 

the Annexure-I to the various categories of staff of 

SSB, 5FF, CIOA and Directorate of Accounts subject tO, 

the restrictions indicated therein on the pattern of the 

Research and Analysis Wing of this Secretariat 

These orders will take effect w.e.f. 1st 

August, 1987. 

For some of the concessiOns ,the various hard... 

ship locations have been categorised as 'B and 'C' sta-

tioris as indicated in AnflexUre-Il to this letter.HOwever, 

if the Heads of the tpartment feel at certain times 

that certain locations or 	assignments have become 

F 	 C ontd... 
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specially hazardous and there is a specific increase in 

the threat to the personnel and/or premises, they can 

determine on merits the cirtieria of hardship and th 

period for which such locations may be categorised as 

belonging to category 'B' and 'C stations after recording 

the reasons in writ ing 

4. - 	For the purpose of souse Re nt All OW a rice conce- 

ssions to the various categories of staff, the equation 

of posts as listed in Annexure-'A' to the cabinet Secreta-

riat's order No. A..11016/86.DQ_1,dated 28.10.86, will also 

be applicable in respect of the Staff of SSB, SFF,CIOA and 

Directorate of Acounts * 

50 	 This issues with the concurrence of the Ministry 

of Finance vide their U.O. NO. S1428/SE/87 dated 10.8.87 

read with uo NO. 
/ 

L151/D1r.Fis)/31 ,dated 2nd December, 1987. 

Yours faithfylly, 

Sd/-

(R.K.GANGAP) 

Deputy Secretary (SR. 

EICL0:-ANNEXURE-I and II. 

CODy tO: 	 - 

Shri H.B.JOshri,Director,SSB. 

Maj.Genl.s.K.iarma,WCI,IG SFF. 
G.B. Mathur1Dy.Director of Accounts. 

Lt.Coi.K.K.}3hafldarl,CIOA. 

Shri J.subramamian,Director IF. 
Shri K.K.Mittal,Dy.Director Of Nccounts (sw). 
Order pile 

contd... 
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OFFICE OF THE_DxvISxcNAL_ORGANISER,SSB: A.P. D1VN. 

ITANAGAR. 

N0. cE/p-9/97...98/27 	 Dated:- 20.11.9 7. 

Copy tO, : 

.1 • The candts., cC1sSs.Dirang/Paser/Tezu..for information 

and necessary action. W.V.T. your signal No.4724 dated 

25,lO.97. 

sd/- Illegible, 

AREA ORGANISER(S) 

DIVL .HQRS • SSB: ITANAGAR. 

contd... 
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ANNEXURE TO THE CAB>TET SECTr. LETTER NO. A.27011/4/86._II 

DATED 15 DECEMBER,1987 

I 

Si. No.: Nature of the' S 

Extent of the concession granted 	s 
I concession. - 	 I  Remarks. - 	- 

I 	 a 

2 	
.' 

-- - ----------------- 

. 

1) Hardship AllOWqnce. A hardship allowance © R.25% of For the Stations which are deci 
basic, pay subject to rnxiu red 	s belongirg to ca egory 'S B S 

Rs.400/_ PaM* in respect ofcate- and 	c by the iad of the 	part- 
gory 1 c' 	and 12.5 	of basic sub- ment under the Powers now deegated 

ject to maximum of Rs.200/_ p• 

to category IBI stations other 
him,the same rates will 	apply 

than those situated in the North... 

Eastern region,ndmfl and Nicobar 
• 	. 	

. Island. and Laslweep,where special 

allowance is already sanOtioned  

c ontd. 
• 	- 	 . 	 ,, 



2) RatiOn Allowance 

-5- 

Ration Allowance to the rank of Field 

Officers and below at the following rates 

execeptirig SSB Bn. personnel and i.Cndts./ 

Dey.Candrs./Asstt.jy.candrs.of 5FF 	and 

also those on deputation in the 5FF fran 

the Army : 

contd . . 
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2 	 3 4 

Location 	 Rates 

Category 'B' 	 As admissible from time to 

Stations , 	 time in the Border securi- 

ty Force in peace areas • 

category 'C' 	 AS admissible from time to 

stations, 	 time in the BSF in Operati- 

onalareas. - 

3) Clothing: i) A nort.-refundable clothing grant of Rs.3000/_ U) The amount will be paid 	as an 

for staff other then S$B.Bn.personnei and advance and will be adjusted on 
Dy.Comdts./Coy.Caadrs./Asstt.Coy. candrs. - receipt of •the joining report at 
of SFF also thee on deputation in 	the the hardship location and a certi- 
6FF from the Army,posted in category B and 

ficate that the advance has been 
c Stations and located at or higner 	than 

• 	 3000 ?Itrs.above MSL and R.2000/- for staff utilised for the purpose it Was 
posted at category. B & c stations and loca- 

intende • 
tedbetweca 1500 and 3000 Mtrs.above 	MSL • 	 . 

as a one time grant •. 	 - • 	 - - 

- 	 c ontd.. .. 	•AID 
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- 

2 	 3 - 	 4 

ii) Renewal grant at the rate of 500/- (ii) This one tivie non-refundable 

p.a. for location at or higher al1owance.Jill be admissible 

- only to those personnel 	who are than 3000 Mtrs.above ! SL and 
posted in category 'B8 and  

R.3000/..- 	for 	locations 
locations for aeriod of 	not 

between 1500 and 3000 	•itrs. above 

iisi. 	in category 	3 B' 	and 	I.cl 	sta- less than 2 years . In case the 

tions. Officer returns from posting from 

category 	and 'C 1  locations 

earlier than-2 yearsat 	his own 

request,he will be asked 	to 

refund proportionate share of 

the clothing grant . 

contd... 

- 	
- 	 1 
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4. Special TA/ 	Daily allowance at increased rate.s for cia- (iii) 	The Head of the Orgariisations 

ssified 	'A 	class cities will be admissible at their own discretionwithin app 

during tour to category IBI 	and 	c' Stations. 
ved paremetors, can classify 	any 

location as belonging to category 'B 
• 	 Porterage and aniivai transport charges 

and 'c 	station for the purpose of 
as admissible under Supplexaentary Rules (vide 

clothing grant (Though on the basis 
Min.of Fin. 	.M.NQe5(34)...E.I;B)/64 	dated of height alone it may not so qualify) 

6.1065), for 'lassified areas in Himachal based on other factors such as severe 
• cli.mate etc.(e.g. 	in a narrow valley). 

Pradesh will be admisTsible for. tours to all 

• 	
. 

category 'B 	and 	stations 
The Head of the organisat ion will got 

approved,well in advarice,from the 

Cabinet sectt., the parameters 	for 

declaring any location as equivalent 

- to the category 1 B 	and 1 c 	StatiOns 
N 

c ontd •.. 

rV 
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U) Employees other than $SB Brl.persoririel 

and those on deputation in the 5FF froi 

the Army posted in category ' 	and 

locations will be entitled to Leave Tra-

vel concession once a year against the 

normal rules of one in 2 years 

(ii) in case of death,serious illness 

of marriage of a family member, where 

the family resides separately, the 

employees will, be entitled to 50% of 

the rail fare ofthe entitled class for 

travel to place of residenôe of the fa-

mily. Ifthe employees are to travel 

more than 50 	s. 	road either at 

the end of the journey,full bu& faLe 

for this journey will also be remi-

bursed 

4. 

5. Leave Travel 
4011--  

coricess ion 

In case the employees posted 

B' and C1  locations had  

already availed the LTC for 

the block year 198687 

bef ore issue of this order, 

that concesioa will be tre- 

ated as pertaining to the 

calendar year; 1986 

contd... 	 - 
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Employees posted in category 'B' and 

'C' station will be entitled to O_ 
ning time between the point of duty 

and nearest rail head 

Leave in their case will canmence 

and terminate on the date the 

employee reaches the rail head 

nearest to the place of duty. 

at category 'B and 'c' station 

(ii) The journey time should be reaso-

nable and will be determined by the 

respective units. 

6. Journey time while 

proceeding on leave. 

7. HOuse Rent Allowance: 	House Rent Allowance facilities adiii 

ssible to the Executive cadre will be 

admissible to the personnel of other 

cadres also Of corresponding levels 

except in the case of sss Bno perso- 

nnel and Dy.Comdts./coy.Comdrs./ 

Asstt.coy.comdrs. of SFF. and also those 

on deputation in the SFF from the Army. 

contd... 

[1 



é 

.1 	 2 	 3 	 4 

Cash canpensation cash compensation for wvrk on holiday 

for work on holi as admissible to the staff Of the Eye- 
days. 	

cutive cadre upto the rank of Field 

Officers, in the 13 & AW, will be adrni- 

ssible to personna). Assistants .,steno-

graphers and other staff of Telecan, 

Ciphar and M.Tcadres, who are drawitig 

• 	 basic Pay of .1s.900/_ (prarevised) and 

below are not entitled to overtime allo-

wance 

Government Tra- 	Government Transport will be provided to 

hsport. 	 the staff engaged in night shifts for 

picking them up and. to enable them to 

return to their residence. 

10. security allo-

wance to Minis- 

terial,secreta-

rial and Accounts 

/ 
cadres.  

Security allowance at the, following 

rates, is sanctioned to the following 

category of the staff working in 'lbp 

secrat Branches subject to a Maximum 

of 15% in each crade:- 

DEsIGNATIa'J 	. 	 AMOUNT 

1) L.D.C. 	 Rs. 20/- P.M. 

Ii)Steno.Gf.IiI/UDC 	 . 	Rs.30/_ P.M. 

iii)Steno.Gr.Il/Assi.stant a 	 Rs, 50/- P.M. 

iv)Séction Officer/Private. 

Secretary/Sr.P.A.  

v)AsSistant DirectOrlArea 

Organiser/Dy.DireCtOr of 

Accounts. 	 Rs. 200/ P.M. 

c ontd... 
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AN112XURE...II TO THE CABI!IET sECT'r. LETT-ER NO. 	DATED -.- 

Ziaaud— CATEGORY I BI LOCATIONS CATEGORYC 1  

LOCATI. 

ARUNACHAL PRADESH 

BOMDILA C/TAZO 

TAWANG KOLORIANG 

DAPARIDO MONIGAONG 

ALONG MECHUKA 
yINGKIaTG ¶IIJTING 

ROING WAKKA 

HAJLIANG HAWAI 
MOAO LA1J 

NAMPONG LONGDING 

SEPPA PANCHAO (TIIP) 

cHANGLCNG 

ANINI 

GLURAT 	 RAII.N1UR 

HINACHAL 1RADESH K7LPT RKCNG'EOj 

P0 CH 

J&K 

MANIPU R 

KAJA 

KAL ONG 

NY CA 

HANLE 

LEH 

KHALSI 

MO RH 

CHAKRP 

EKARN G 

CHA NDEL 

cHU RA CHAN DPU R 

MONGHB.\ 

TAt ENGLON G 

UKH ROOL 

HAS SAD 

KHU LLAN 

MEGHALAYA 

TRIJU RA 

UTTAR IdRADESH 

WEST BENGAL 

JOWAI 
NONGSTOIN 
KAILASEHAR 
UDAIUR 
KH O;J1 I 
S ONEMITRA 
IJHA RCHU IA I 
J05H IMATH 
SUKIAPOKHRI 
NAXALBA RI 

0 0 . .. 
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GCWERNMENT OF INDIA 

CABINET SECRETiRY 

BIKANER HOUSE ANN.XE , 

SHAHJAHAN ROAD 

NEW DELHI. 

NO. A.-11016/6/86-DOI 	 •Dated the 28th ct.1996. 

Subject 	Extention of Hose Rent Allowance concession 

to other cadres of ARC at par with executive 
cadres. Reference ARC Dtd. UO NO.ARc/E-I/ 

- 	
- 88/85, dated the 15.9.1986 

ItI continuation of this secretariat letter 

No. A...49011/8/86-DO.I dated the 10.5.1986, sanction ofthe 

- 	 President is hereby conveyed to the equation of posts listed 

at Annexure-A' to this order in various cadres of corres-

pondirig levels in the ARC to that of the executive cadres 

-in the said organisatiori exclusively for the purpose of 

payment of House Rent Allowance as admissible to the exe-

cutive cadre . 

This issues with the concurrence of the 

Director (IF) vide their Dy. No. 1799 dated 1.10.1986 

d' (R.K.Gi:TGER) 

Deputy secretary SR). 

• 	 TO:- 

1. Shri R.Swaminathan, DireCtOr,ARC,NetJ Delhi 

• 	 2. shri N.C.ROy choudhury, Director of Accounts. 

Cabinet Secretariat,7TeW Delhi 

3. shri. J.Su.bramaniam.. Director IF),Cabiflet Sectt. 

GW Delhi . 

Guard pile. * 	 sal- R.K.GAGER) 
Deputy secretary (SR). 

6~1 J~~ 

	 c ontd . . 
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1. Designation and Corresponding pay scale of other 
No. Pay  scale of exe- cadres 

cutive cadre. 

1 	2 3 

1. 	SF.O.  Section Officer f.65O_.1200/ 
R.65030740.35 

 Accounts Officer I.8401200/_ 
810EB_3588Q_40_ 

3.. 	Arivate 	Secre-. 
1000 ..E3...40...120Q/... 

tary. R.775_1200/_ 

 Sr.P.. L.65O_144O/._ 

 Asstt.Fire Off- 

icer. f.650-.1200/.. 

 Asstt.Ccrnrnan_ 

• dant 	. k..65O_1200/_ 

 Asstt.Engiri- 

eer. .650...1200/ 

 Asstt. (ivjl) 

Surgeon Gr.I- R.65Q_12O0/_ 
 Deputy Works 

Supdt. 	• 1s.65O_120O/... 

 Asstt.Techni- 

calOfficer 	. 6.650_1200/_ 
•  Asstt.Aerodro- 

me Officer. 16,650..1200/_ 

 Asstt.Metero- 

ligist. E.650_1200/_ 

• 	

•  Librarian. }.650_1200/ 

2. 	Field Officer  Assistant . th.45 1.8OO/_ 

R.55O2575O  Steno .Gr.II(P.A.) R,425_800/ 
EB-30-900/.- 3 AccOuntant. RS.500900/ 

• 4. Station Officer. R,55Q...75O/... 

c ontd... 
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5. Asstt. Libian. R.55U_9Q0/... 

6. Foreman . 1 .550...900/.. 

7. Jt.Techrijcal 	QEfi- 

cer GradeI. R.55O_90O/_ 

8. , Jt.St.ores Officer. 

Grade-I. h.550_9O0/_ 

 Technical Astte Rs.550_750/_ 

AAir 	iIng) 

 COmmunication Asstt. k.550_750/_ 

 Professional Asstt. R.550_90O/_ 

 Jr.Accounts Officer. k.550_9OO/_ 

13.. Sr.Medical Asstt. K.550_900/_ 

2  3 

Group "s" posts :ThOuqh FO is a Group 	c poet theIr equi- 

valent with P0 (Group 'c1)  post is shown as there is 	no 

equivalent post of Assistant/Steno-II(PA)/AsStt.Libraria.n in 

junior executive cadre 

3.Deputy Field Cf 	1. Steno Gr.iII .330_660/_ 

20 U..C. ,330_560/_  
15_560_20_600/ 

 Technical Assistant. 

Librar±an)  

 Overseer. 	. .425-700/... 

S.. Teacher. f.290_56O/- 

6. Nursing sister. 1.455_7O0/_ 

7 Staff i!urse. 1-.425_640/_ 

8. .Sr.egiographer. 1w.425_640/_ 

9.. Lab.Technician.. 1w.380560/_ 

10. Pharmacist 	(0uali- 

fled). 1.330_560/_. 

contd. 



- 
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 Sanitary Yxispector .330_560/ 

 Operation !I 1eatrc 

Technician). fL.33O_53O/- 

 Sr.Lab.Tochnician F.425._70O/_ 

 Asst...Forerflan. k.425_700/_ 

 MasscourJAiysioth... 

eripist). Rs.455700/_ 

 Dictation Ki. 425..640/... 

 Junior Technical 

Officer Gr.Il. 1s.42_700/_ 

 Jr.Stores Officer 
Gr.II. R6.425_700/. 

 P.oI.supervisor 4425..600/. 

 Head Clerk (Acco- 

unts). s.425600/ 

 Pay Aácounts clerk. Is.330..560/. 

 Medical Asstt. Rs.4256O0/_ 

23c(Denta1). 

 Medical Asstt. 

General). Rs.425-600/_ 

 Aerodrane Opera- 

tor. RS.380560/ 

 Radio rmchnician. R5.380..560/. 

 .Rdio Operator. £.380560/ 

27& Scientific Asstt. Rs.425_700/_ 

28. senior Observer. Rs.33O_560/ 

29..junior Accountant. ks.425_700/- 

contd... 

/ 



2 3 

4. 	FA.O. 1 L.]D.A. 1?.260..400/.. 
s.330837O... 2. Asstt.Statior'i 
10-400EB-105 Officer. kS.330_480/_ 

• 
V 	480/.. 3. Leading Firernan/ 

M.T4'itter Driver- 
- • Driver Havilder. Rs.320..400/ 	V 

V 

4. 'ireman/Fire Ope 
V 

rator. Rs.260_400/_ 

• 	 V  
5 Lab.Asstt. s.260..400/_ 

 Telephone Operator. Rs.260_400/_ 	V 

•  carpenter (1r wing) •k.3205400/_ 
V  

 carpenter (MV- 
V 

Workshop). 

 Tailor 	(Air Wing) R.320_400/._ 
V 	

V (present incumbent). 

 Tailor 	(Air Wing V 

4 • 

V Future Incumbent). K.260..400/.. 

110 Driver Operator 

crene. h.33O_480/.. V 

V  

12. Pharmacist 	unqua- 
V 

V 

. lified). Rs.330_400/_ 

13.. Mechanic. 	. f.260-400/- 

• 14. Electrician. Rs,260_400/_ 

5. 	S.F.A. 

.26O-6-326-EB-1 
senior Gestetnor. Rs.26O..350/- 

8_350/_ operator. 	. V 

2. Driver. .260350/ 

V 	 • 

coritd... 
J 



S 	 'V,JV  
• 	3. Lines sub-Inspector. 	Rs.225.350/... 

barpenter((ec3jca1 unit) L.260_350/_ 

Tailor Medical unit. 	.260350/_ 

Fitter- 	 R266_350./_ 

Senior Examiner 

(Ty)e.). 1(-.26(5_350/_ 

Wicarsjor Fitter. }.260..350/L 

Blacksmjtl-i Gr.I.. 16-260-350/- 

tlder Grade-I. k.26Q...350/_ 

upholster. R.260_350/_ 

14chanist (Turner). 260-350/- 

Painter. 	 . R.260-350/_ 

14..stri. 6.260_350/... 

6. 	Field Assistant 	 • 

1) 	
Labh.Attendent F.2l0-270/_ 

EB-6306/- 
Ayah. h.l96_232/_ 

iiatricu1ate). 
V 	3• 	Daftry. 

ii) 1cs.210-4250_B_ 	.4. 	1'eon. 	V 	
V  

s.196_232/_ 

5-270/-(Irori-M 	S. 	sweersafi 

triculate). 	 wala). 1.196_232/._ 	V 

6,. 	Farash. 	. L,96232/_ 

7. 	chowkider/watch_ 
rni-i. R.196_232/_ 

8.Gardener/11a1i. 
1ii) . 225-5-260-6- V 	 .196_232/_ 

290-EB-6-308/- Lon 	 . 

Matriculate after 

• 	 15 years of regu- 

iar service). 	•9Linan. 

10. Lab.Attendent/ 

Bearer. k.210_270/_ 	V  

coritd. 
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1i.. Carpenter 	(Air :ing). 

• 	 12. Carpenter Grade-Il. 

(NV.orksiiop) 

13. Head Garderner. 

14..Jaraader (sweeper). 

1.5. Cook. 

 Parainaintenance Assis- 

tant 	Paker). 

 Cobbler. 

 Grass Cutter. 

 waterman/water.- 

carrier. 

 Leader. 

 Dresser. 

 Ayah 	(para Medical- 

Staff). 

 Barber. 

 ward 	oy/ waiter 

Masher up. 

 Ijiubi. 

 Helper. 

 Cleaner. 

 Junior  Electrician. 

 BlackSmith Grade-Il. 

 ilder Grade-Il. 

A. Larit 	Roc4Tt Attendent. 

32,, Aircraft Assistant. 

 TraffiC Hand. 

 Observatory Attendant. 

f. 210-290/... 

F. 210_290/_ 

h. 210_270/_ 

L.200..250, - 

K. 200 -250/_ 

K. 210290/_ 

R. 210..290/... 

96232/_ 

P.;.1 96-232/... 

i.1 96...232/_ 

t. 210-270/-. 

h. 200.-250/-

1. 200-.250/... 

1,.196 - 2 3 2/-. 

k. 210_290/_ 

k.196-.232/-. 

Rb. 210._290/- 

Rb. 21 0-.2 901_ 

Rb, 210-290/-. 

Rb. 210-.270/-

6. 210-2 90/-

Rb. 200 -250/-

Rb. 21 O_250/-. 

• • •• * 
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\ N0.9/SSB/A2/86(1) .p/94./435 
Director General 0! Security 
Qffiâe of the Diretor,SSB 
Block No.V EAS1') RK, Puram  
New Delhi the 8/11/94 

In exercise of the power vested in his of departet 
in toia of the Cabinet Secretariat letter 	A'.2701i/4/8bEA' 

• 11 dated 13/12/87 the sanction 
• 

of the Principal,Directorate 
DGIs is hereby conveyed to the c:lassification ofthe under 

entioned station in the A0?. Division as category IBO & #C 1  
stations for the purpose of various concessions as rnentioned 

I  

,iappendix 	(other tI 	clothing irnt) of the above quo 
ted cabinet Secrotariot letter of 1I12I87 for a periodof 

' 1 'one year with effect fro& the date of issue of this let'er, 
' 

I L RupQ 	(A.?.) 1, Luhran 	(A,?,) 
2, Kalaktang 2. Bunla 

JIasar  Chuna 
1 : 4, Lilthabali  Kninzana •!'• 

:1 

?asihat  Muktar 
6.. Tezu  Ziro' 
7. Ithonsa 7. ZimithatS  

 Itanagar 8, Bleeting 

-  Plukto 9 Lusila 

• 	10, Dirans 10. Jang 
;l; 116 ' 	• 

 

Net ra 110 Thrizimo 
120 Rupa 12. Bomenj  

13, • 13, Senglag 
• 14 0  Palm 7 14 N&GhO.r' 

15 0  • 	 I 	H 	•• 
 

Bplen  Deniz 
16, Chowkhan  Kronlj 

 Wakro 17 Luija 
 Ziithang 

( J,D, ADHIKARI) 
Astt, Director (FA). 

•: 

II 

. 	• 
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In exercise of' thG Powers vested in him ns  of Department, in terri,sof tho 
Cabinet Sorarjat letter  

No, 	270 11/ 4/86 	1I—dted, 18,12.87 0  the sanction or the 

' It 	
Olreor, 558, ic. hereby y 	to onv 	the I sS1 fictiari o the undermentloned 

	

	
1 3' & 'C' ur 

11 	 ttiü3 for tho pprc 01 Varo1g5 Conc5 ions as  mentioned in Annoxurpt, (cithr 
th3fl c1othjn grant) of thè above quoted CabIflet S 0 retariat 1tt 	dated, 	., 	 a further period of thro years with 
	 for eff 	

101287 
ect fror 	 of thj8 ordor:. 

CATEGORY '' 

 

s-rA.TlWj
CbTCORY 'C' S1AT 

	

1. 	

-2 	KAL 	 1. 

	

. 	Tliuc, (P. 	
2. tJU11L, Ip, 

	

3 	

, CHUNA, hP. 

	

4. 	M 8 U 	p, 	
5 . p;ssx GHrT, flp. 	
S. CUKTR 1  c 

	

6. 	TEZU, lip. 	 r1
6. Zlflo, 	p, 

	

7, 	KHONS, f.P. 	
' 7, 1TAN/c i 	 Zi1TuN, liP. 

	

0, 	 , rip. 	
8. BLECT1NG, lip. 

	

0, 	O1NC, lip 	
9. I U11L4 S(j, NFnh, 	 , 

	

rip, 	
10. 1'HfcU1N, ftP. 

	

11. 	)UKTo, rp. 	
11. JUNC, lip.  RTIli, AP. 	
12, D!i1Nf;, 	p, 

	

/ 3. 	 lip rliLLHA, 	. 	 13. STWftLLC, PliLIN 	 liP. ftp, 	
-i4. W, C Ho t, p. 	• BOLENC, lip 	
45, D1IN, lip, 	. CHOLIKHA1, lip, 	 • 

17', , 	Wli'kRo, lip, 	

. 
£ 

Cot d.., 

/ 

1'. 
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1. 	LUMLA 	 - 	26 Meters 3bove NSL 
• 	2, 	JUNG 	 2449 

	

3. 	N(CHO 	 2625  
I 	

4. 	DIflING 	 - 	1630 1 	 —do- 

011  

( s s, 3oit ) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 'GUAHTI BEtH 

Original Application No.245 of 195 

Date of Order s This the 14th Day of3.ine,1996. 

Hon'ble Shri G.L.Sanglyirie,Meraber(A) 

Honble Shri D.C.Verma 9  Member(gJ) 

1.Sri E3ishñu Prasad Saiki.a 
Sanitary Inspector, 
•Aviation Reasearch Centre, 
Doomdooma. 

2. &i Dipak Handi 9 , 

Radio (istri, 
ARC 9  Doc*udoorna. 	 . 0 . Applicants. 

By Advocate S/ri G.K.Bhattacharjya 
with GN.Das. 

- Versus - 

Union of India 
represented by Cabinet Secretary, 
Depattmént Cabinet Affairs, 
New DelhI, 

Directorate general of Security Block 
.Vaat). R.K.Purarn, 
New Deihj-110066, 

Director, Aviation Research Centre, 
Block.-V(East), R.1(.Puram, 
New Delhi. 

Deputy Director, 
Aviation Research Centre 9  
Doomdooma. 	 . . 

PtxirXx, 
Axkak±Mpl RUX ILZEtZ Ø  

By &vocate Shri S.Alj,Sy,c..&.c. 

Respondents. 

4 , , 

ORDER 

G.L.SANGLYE,MEMBER(A) 

The applicants are employees of the Aviaticn Research 

Centre, Doondccma (ARC for short). Applicant No.1 is a 

Sanitary Inspector a post which is equivalent to Deputy 

held Otticer and is below Field Officer. The applicant 

No.2 is a Radio Mistri. The post of Mistri falls under the 

cetegory 	Senior Field Assisa. Thi6-isal&o below 
	

) 

The cpetent authority of. ARC has classiiied 

- 	-- - 	- 	- 

I 
• 
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	doom 

. 	 .\\ 

om Dooma as a Category B station with effect from 22.2 .19 

Anere IV to this o.A &7 v  namely No.A.27011/4/86 

EAII (A) dated 6.12.1987 conveyed the sanction of the 

President to the grant of additional concessions mentioned 

in the Annexure thereto to the various categories of the 

staff of ARC eept those on deputation from the Indian 

Air Force. According to the Annexure Ration Aliowarice at 

the rate admissible in the BSF In peace areas is admissible 

upto the rank of F.O and below in category B areas.of ARC. 

The applicants had requested the authorities concerned to 

allow them; the ation Allowance but this was declined by 

the authorities. Hence this Original itpplIcation under 

Section 19 of Administrative Tribunals Act 0  1985. 

Mr. O.X.Bhattabharya, learned counsel for,  the 

applicants submitted that the applicants are entitled to 

the Ration Xllowante with effect.frcm 22.2.1994. This a11ow 

ance was denied to them because of wrong interpretation 

of the order dated 6.12.1987 by which payment of the 

allowance was sanctioned. Relying on the written sttement 

Mr. s0A1j,  Sr. 	 submitted that the applicants have 

made the claim on a wrong Jqotion that Goyernment had equated 

various non-executive posts with different executive cadres/ 

for all concessions. The fact however remains that the 

Equation of posts vide order No.A-11016/6/86..DOI dated 

28.10.1986(AnnexureIII) is for the purpose of House Rent 

Allowance only. Further 9  the concession of Rationllowance 

has been extended to the employees of junior executive 

cadre onlyupto the rank of field officer on the analogy 

of the Junior Exeeutive Staff • of. R & AW and the applic ants 

who do not fall in this category cannot  get the benefit of 

Ration Allowance. Mr. G.(.Rhattaeharya subm.ttted that 

fo 

- 	
':• 
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this ground taken by the respondents iS not tenable as 

in the case of intelligence Bureau the Ration Miowance 

was allowed to the non-executive staff also an whenthe 

allowance was stopped to be paid applications were ub'nittd 

before the Central Mmini&trative Tribunal and the palynent of 

Ration Allowance was restored0 In this connection he has 

referred to the orders in the O.A. of 163 of 1991 and 

No. 199/91 of this Bench. 

4. 	We have perused the records and heard. the OUU=XXk 

counsel of the parties in this S . A. Letter NoJ.49011/8/ 

86-Do.1(13) doted 10.5.1986 shows that the President is 

pieased to sanction 8(eight) concessions to the various 

categories of Staff of ARC. On-e of the concessions is 

House Rent Allowance and it has been stated that House 

Rent Allowance admissible to the Executive Cadre will be 

admissible to the personnel of other cadres also of corres-

porzding levels. Consequently equation of posts was ordered 

by the order No.A11016/6/86DOI datd 28ô10,1986 exclusiv€-

ly for the purpose of payment of House Rent Allowance. 

Under this order the applicants wentjt1ed to draw House 

rent allowance. Under ].etter NO.A.27011/4/85-E11(A) 

dated 6.12.1987 Additional Concessions were granted and 

one of them was Ration Allowance to the various categories 

of the staff of ARC. The claim of the respondents is that 

since there is no equation of pdsts in respect of Ration 

11owance this allowance cannot be granted to the.applicants 

who xmxK are non-executive staff.We are not impressed by 

/ such stand of the respondents. unLiin the case of granting 

House Rent Allowance for the purpose of granting: Ration 

AllOwance such euat1on of posts is not required by the, 

authorising letters. This position i 1ea frY.thH 

I 	
I 	I 

l 	
I 	I 



- 	. 

- 	 - 	 - 

cl 
Ntüre 	etor 'h 	 -. 

	

No. the con- 	 .• 

:ffEI::::::E:: :::::::: 
(A)Ration Allowance Ration allowance upto the r nk 

of FO and below at the foil w-
ing rates - 

cation 	 Rates  

(1)Category B 	As a-drrLtssib,e frti 
stations 	time to tirae in the 

Border Secu'ity Force 
in peace ax as. 

	

(B)ouse Rent 	House Rent,Al,ioW- 	 Separate ord- 

	

Allowance 	ance facilities admissible 	ers will be 
to the Executive Cadre will 	Issued about, 
be admissible to the perso- 	corresponding 
rtnel of other cadres also 
of corresponding levels. 

The respondents cannot bring in what is not there or what is 

not intended to be there by the letter No.A 2,701/4/86o'EAII(A) 

dated 612.1987 as indicated above. Thie letter simply clearly 

H 	 states that the allowanceis admissible to U 'arious cate- 

gories of the staff of ARC by placing a limit Upto the rank 

of FO and below. In 0.A.163/91 and O.A.179/91, of this Bench 

on the strength of the reconmendatioflS of the same one man 

Committee referred to in this O..A. Ration A1.loanCe was paid 

to the non-executive staff of the Intelligence Bureau but 

the payment was stopped in 1991. This Tribunal in the order 

dated 17.12.1993 (to which one of us was party) after discu-

ssion and relying on the order dated 27 .9093 of the Central 

Mrninistrative Tribunal. chandigarh Bench, Circuit at Jarnmu 

in O.A,NO,381/JK/92 had held that Ration Allowance was admi-

ssible to the applicants in those two O.As. The facts in 

/ 	
those two O.As and of the present O.A. insofar as they relate 

ntd. S000 
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to Ration hiiowace  and House Rent  Allowancq are almoat 

identical. The conditions in those two O-As is in respect 

of Ration Allowance that the personnel posted in category 

B locations will be entitled to Ration 1 1lowance at .ron-

qualifying area rate for BSF. For house rent allowance it 

is stipulated that House rent allowance would be applicable 

to all other cadres of the lB under the same tetms applicable 

to the executive cadres of corresponditig levels In view of 

the facts mentioned above we hold that flation Allowance 

is admissible to the applicants in this O.A. The respondents 

are directed to pay Ration Allowance to the applicants at 

the rate applicable to them with effect from the due date 

22.2.1994. The arrear amount shall be paid within 3I.10.1996 

The application is allowed. No order as to coats. 
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IN TIlE SIPRflI OURT OF 1TD]A 

CF III I,\IaJ CIVIL )PPELLATE JTIFISDICTION 

248256 

PET ITIC FOP SPL jjc A PP E 	 j - (c yIio 

(Potit1or urtdcr Artielo 136 of the conctitution of India 

for spcia1 1jave to jppea1 frcm the judnert and order 

14th june #  1996 of the central AthniniGtrativa 	• Th 1 

,pribunal. Gauhati Boch of Gauhati i-n oriqinal App1ictio 

JOo 245 Of 1995)o 

wIFlj 

"/ 	 •1 

(App1ictiO a for stay after not ce) 

union o XuUn 	or. 	 a 

sri !U6hru priid SjjR.ta and ors 	 • ,,ondet3 

(1?OR rULL CAUSE TITLE ILEASE SEE SCHEDULE S  

ATTACHED IlEREWTH)o 

CORPM a 1 •.  
HON8LE mr JSTICE fo o C. AGARWAL 

t 4 p., j u ST IC E So s C fIR APWAD 

HON' I3LC nP. 3usrIc M 5RXVSAN 

COrAtd../ 2  - 

•? 	 \\ 	 I 	 -V 

W*4 



4 
k:r 

p 
por the potitiorIor3 s M. V0V. vJe sonior vvocate 

(M/s. Ranji Thcmes and P. ParrneQarafl 0  

Advocec with him). 

For the pespondent Nos. 1 to 8'?. 

89142a 144170 	 : Mro L.K. iflisra, 1,,dvoc3tc 

For REOr1dOnt not - - 	88 and 143 g Mr. C.S. SrirUvasa pao, 

Advocate. 

TH1 PETITThi FOP P:CIAL LEVi TO AL?L jt'fl) TIU 

)PPLICATIO!'! FoV 	iY ibove." Ientiorked being called on 

• for bearing bsfore this coirt on the 16th day of i'arch, 

1998 UPON hearing c'ounsal for the ppoaring partlem herein; 

THIS COURT DOT71 QPDP that 1,,Et1tiofl for special Leave to 

• 	PP11 abovcnient1Ofled bo a nd is hereby c1imis;od. and 

coreqnently this courtes order dated 21st Januaryc 	97 

made in Xnterlocutory jpplication NO. 2 nbove.ientlOred 

granting Ox.partO (3tLy be and Ir. hereby vacatod 

AI 0 THIS COJRP DUTH FUR11IER ORDER that this 

order be punctijally observed anri car ried into execut ion 

by all concerned. 	
0 

W1T1ESS the flon °  hie 5hri Madan Mohan punchhi 0  

chief j'ustice of :tndia at the Up1?O COUtg New Delhi, 

dated th18 0  the lGth day of i4rcb 1998 

• LRKHAiJ PAL) 

DL! 'flC P irc ITR AR 
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MEXURE-i 

• IN THE CENTRAL ADMINISTRATIVE TRIBUAL 
GUWAHATI BENCH 

Original Applicatiofl No. 89 of 1996 

Date of decision: This the 17th day of July 1998 

The Hon'ble Mr 3ustjce)N Baruah, Vjce-Chajrnan 

I. Shri Rajen Rajkhowa, 
Pharmacist, Aviation 'Research Centre, 

Nu:nal i (jarh, Gol aghet 

2. Shri, Atul Chandra Baruah, 
L/A •vjatjori Research Centre, 
E,R.U. 

, Numaligarli, Golaghat. 	 •..... Applica:rits 
By Advocates fir G.K. Bhattecharyya and 
Mr G.N. Das. 

-. versus - 

1. The Union of India, represented by the 
Cabinet Secretary, 
Departmer)t of Cabinet Affairs, 
New Delhi. 

.2. The Director General of Secuity Block-V(East), 
New Delhi. 

3. The Director, Aviation Research Centre, 
Block_V (East), 

Deputy Director, 
, ~,-g- Aviation Research Centre, 

Doomc1ooma. 	
. 	 .. RCSpOfldC,)t$ 

dvocate Mr A.K. Choudhury, Addi. C.G.S'.C. 
•,' 	/! 

\; • ••K 

.c4c-J 	1'b 

OR 

(v.c..) 

The 	ap1jcants 	have 	. filed 	this 	present 

applictjon seeking certain directjor)s by this Tribunal 

to the responderts 

2. 	At 
the relevant time the applicants were working 

(gin the Aviation Research Cetre, Field Research Unit:, 

Numaligarhi. 	This 	Aviation 	Research 	Centre 	is 	a 
01. the Government of India directly under th 

Cblnet: 	Secretariat. 	The 	grievance 	of 	bith 	the 
applican t s are same. 
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The app1jcarts s t a t e that. like them there are 

other similarly situated employees, as mentioned in 

Annexure I, who are also entjt1d to the benefits. 

By Annexure 	Ill letter dated 28.10.1936 the 

Deputy Secretary (SR), Government of India, informed the 

Director, 	Aviation Research Centre that house Rent 

Allowance as admissible to the executive cadres will be 

admissible to the personnel of other cadres also of the 

corresporidirig levels. According to the applicants they 

are personnej3 of other cidres of corresponding levels. 

Thereafter, ration allowince was also given as 

Annexure IV letter dated 6.12.1987 issued by the Deputy. 

Secretary, Goverrnnent of India, to the Director, 

Aviation Research Centre, New Delhi. On the basis of 

Annexure IV letter the applicants and other similarly 

Situated persons are entitled La raLon nlowarce which 

was, however, denied to them. Hence the present 

application 

We have heard Mr G.K. Bhattacharyya, learned 

couel for the applicts and Mr A.K. Choudhury, 

• 	
learn'd AddI. C.G.S.C. Mr Bhattacharyya submits that the 

V 	pent case is squarely covered by t h i s Tribuna1s 

\• 	
- .•er datd 14.6.1996 passed in original application ...-.-'\  

No.245 
of 1995. The learned cOunsel further submits that 

against the said judgment the respondents (in that case) 

approached the Apex Court by filing Special Leave 

Petitjo, No.1706/97 which was dismjed by the Apex.  

Court by order dated 16.3.1998. Mr A.K. Choudhury also 

confirms the same. 
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r' 	r1 

i w 
i  rO  on hearing the learned cdunsel for the parties 

and following the decision of this Tribunal passed in 

O.A.No.245 of 	1995, 	I dispoe of this application 

with direction to the responden-ts to pay ration 

allowance with effect from 22.2.1994 and the arrears 

must be paid as early as possitle, at any rate within a 

period of three months from the date of receipt of this 

order. 

The application is accordingly disposed of. No 

order as to costs. 	 n 

€ertiied to h- rc Copy 

Tj 

	

• 	(i) 

\ 

H 

A) 

7t[G , 

ii 



• 	 / 	
• 	 A I 	k, L &- 

CENTRAL ADMINISTRATIVE TRI LLtAL. OUWAHATI I3EUCH 

• 	 Original Application 4o4 103 of 1999. 

Date of Order 	This the 80h, Day of Septenther,1999. 

The Hon ble Mr G.L.Sanglyine.Adja.inj8tratjve Member. 

Shri N.venugopal and 69 others 

All the applicants are serving in the 
S.S.B.Itanagar in AJunachal Prdesh. 	. . .Applicants. 

By Pvcate Shri G.N.Das. 

Versus 

1. Union of India. 
reprouentedby the C.ibinet &creta.ry. 
Department of Cabinet Affsirs,, 	 - 
ELikanor House 
Sahjahan Road,New Delhi. and 4 others 	. . Respondents. 

By /.ivate Sri l3.S.Basümatary,Jidl.C....0 

ORDER 

G.L.SANGLYTNF 1R, 

All these 70 applicants in this Original Applicati.cn 

are emp1oyees in the Special Service Bureau (SSB for ahort) 

• 	 Itanagar. Aruncha1 pradesh. They were permitted to pursue 

this Original 	pl1cation jointly uDder Rule 4(5)(4) of the 

• 	• entra1 Administrative Tribunal (procedure) Rules 1907. 

v;, 	•, 't1On allowance was granted to the personnel of the rank 
(I 

4f Field officers and below serving in the locationato- 

orised as 3' and IC'. The appJcant3 stated that they are 

,'/ 
- 	: 	in the rank of Field Officers and below. By order dated 

8.il.1994 certain stations in irunachal pradesh were classi-

fied as Category IBe  and 'C' stotions for the purpOe of 

various concessions granted to the employees. In thp said 

order Itanagar was categorisedas 'B' station and i.s 

categorisation was renewed for a further period of 	years 

with ef fect from 8.11.1998. They cliin that consequnt to 

f the categorisation of Itariagar station as a lal station the 

• 	 contd. .2 



- 	
- 

c 	
employees of the SSB servirto in Itanacjar hecomc eligible 

for getting the ration il1owance from 8.11.1994. However,  

according to them, for some inepficable reasons the respon-

dents. denied the a1lance to the applicants in a most illegal 

and arbitrary manner. Consequently they suitted represen-

tations praying for payment of th€ allowance to them. Sut 

there was no response from the respondentE;. They submitted 

that in the case of employees of the Aviation 'esearCh centre, 

Doomdooma the Tribunal directed payment of Rat'" 	'are 

in the order dated 14.6.1996 in O.ANo.245 of 1995 br4 

dated 17.7.1998 in O.A.No.89 of 1996 and order dated 21.4.1999 

in O.A.No.228 of 19980 The executive cadre of the SSB Itanagar 

were also granted ration allowance. They submitted that they 

are similarly situated with the empIoyee 	of the Aviation 

Research Contre and the executive cadre of SSB, Xtanaçjar and 

have prayed that the respondents may be directed to allow 

them rti.oni allowance with effect from 841.1994. 

/ 2. 	The respondents have contested the applicati'on and 

uunitted written statement. According to them the applicants 

are'o1ding non-executive cadre in the SSB, Arunac1 - al Division 

\ and the ration allowance is not admisaible to them 	The ration 

- 	á1lowae. is adniissible only to the executive staff of the 

rank of Field Officer andbelowpostcd in c'ategoryi'Bl or 	'C 

station. They also submitted that the orders of t.h€L Tribunal 

in the case of Aviation Research Centre cannot be 6xtended 

to the applicants in this O.A 	who were not applicants in 

those OrigInal Applicationsdecided by the TrIbunal. This is 

also the view taken by the respondents In their Office 

Memorandum dated 19.2.1999, Aflnexure-R to the written statement. 

3'. 	I have heard learned counsel of both sides. MrO.NDaI3, 

learned counsel for the applicants submitted that according 

/ 

	
to the equation of posts and the orders of the Tribunal in 

contd.. 3 
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respect of the Aviation Research Centre relied on by the 

applicants, the applicants are entitled to the ration 

allowance. Mr B.S.Baawnatary, learned Add1.CG.S.0 for the 

respondents did not dispute the conten.J.on of Mr Das. 

I have perused the application as well as the judcynonts in 

the 3 Original Applications relied on by the learned counsel 

for the applic,111tu, psrticulcrly. Judçpi- ent at pra 4 of the 

order dated 14.6.1996 and judgment at para 3 of the order 

dated 21.4.1999 in which detail discussions and reasons 

•,or allowing payment of ration allowance in those cases 

had_been recorded. i am of the view that the applicants in 

the OA., presently under consideration are similarly situated 

with the applicants in those cases and the judgments in those 

OOA$ covered the case of the applicants in the present O.A. 

I therefore, direct the respondents to pay ration allowance 

to the applicants with effect from the date theallowance became 

admissjle to Itanaqar on the strength of order dated 8.11.1994 

and subsequent orders extending payment of the a Uowance or 

from the date of their actual posttng in Itanagar, whichever 

is later. The payment of the arroar amount as athnlooible 

to ech applicant shall be made by the respondents within 

90 days from the ci a La of roccipt• of this orUe. 

Application is disposed of. No order as to costs. 

sd/_4EMEER (Adm) 

TRU (:nf 	 H 

.tOpu! 	 • 	$. oi 
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IN T1iJ CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 4V 

Original ApplicatiOn No.3-67 of 1999 

Date of decision: This the 12th day of January 2000 

The Hon'blë Mr G.L. Sanglyiflei Administrative Mmbr 

Shri Manik Sapkota•  and 36 
others -. .ApplicantS 

All the ap1icafltS are non-executive 
staff serving in the Office of the 
Divisional Organisert S.S.B., 
Shiilong, Meghalaya. 

By Advocated Mr G.K. BhattaCharYYa# 
Mr G.N. Das and Mrs N. Dcvi. 

- versus - 

The Union of India, represented by the 
Cabinet Secretar, 
Department of Cabinet Affairs, 
New Delhi. 
The Director General of Security, 
Block-V (Jast) RK. Puraul, 
New Delhi. 
The Directol:, S.S.B. 
Block-V (East) R.K. Puram, 
New Delhi. 
The Divisional UryaUII.P 

	

hi11n 	Meahalava. 	
.RespondGflt. 

Advocate Mr. B S Basumatary, Addl C G S C 

,fr 	- G.L.SANGLYINE (ADNI EMB 
 . 

The 37 applicantS are permitted to: pursue this 

application jointly under Rule 4(5)(a) 	
under Central 

Administrative Tribunal (Procedure). Rules, 1987. 

2. 	
All the applicants are non-executive personnel of 

the Special Service Bureau (SSB for short) working under 

the Divisional OrganiSer, SSB, 5hi1logi MeghalaYa. 

Shillong was declared as a categorY 'B' station with effect 

from 2744.1992 for the purpose of grant of various 

concessions as mentioned in the annexure of the Cabinet: 

H). 

ORD ER 



I I 
Secretariat order dated 18.12.1987, Annexure 1, and it 

extended 'from time to time, the latest one being uj 

26.4.2001. Ration Allowance is one of the aliowanL 

mentioned in Annexure I of the said letter No.A.270114186-

EA-II dated 18.12.1987. This Tribunal had ,issu • rder 

dated 14.6.1.99 	n O.A.No.245 of 1995 and orer dated 
/ 

17.7.1998 in O.A.No.89 of 1996 in respect cf eTnployees of 

Aviation Research Centre. It was also decided on 8.9.1999 

in 0,A.No.103 ot 1999 in the case of the employees of 

SSB, Itanagar. In all these orders ration allowance was 

allowed. Relying on these orders of the Tribunal the 

applicants submitted representations before the autiorities 

of the respondents praying for payment of ration arllowance. 

The respoidents however, denied the allowance to the 

applicants on the ground that the orders of the Tribunal 

are app1cab1 only Lo the op1caflts in those 0.A..s and 

not to the present applicants who were not. parties to the 

earlier 0 A However, it was also intimated that the matter 

under 	consideration 	and 	the 	decision 	will 	be 

AN 
.. . 	c91}Iun1cated. The applicants did not wait for t:he result of 

/ decision, if any. They have submitted this O.A. In 

thi application they have prayed that thty be granted the 

benefit of ration allowance with effect from the dae?f0m 

• which Shillong was categorised has 'B' Station, namely, 

27.4.1992. In support of the cla,imthey have relied on the 

orders of the Tribunal as mentione above. The respondents 

have contested the application and submitted written 

statement. 

3. 	I have heard the learned counsel of both,sides. 

This matter is similar with the case of the employees of 

SSI3, Itanagar1 namely, Shri N. Venugopal. and 69 others -vs-- 

/ 

	

	
Union of India and others (0.A,.No.103 of 1999) in which 

vide order dated 8.9.1999 this Tribunal had directed the 

responde 

: 	2 : 
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respondents to pay rat ion allowance to chose applicants 

with effect from the date the allOwance became applicable 

to Itanagar. In the case of the employees in Itanagar, the 

ration allowance was admissible from 8.11.1994 when certain 

stations in Arunachal Pradesh were classified as categoty 

'B' and 'C' stations for the purpose of various allowances 

and concessions granted to the employees. Now, in the case 

presently under consideration, the ration allowance became 

admissible to the employees of Shillong with effect from 

27,4,1992, 1.e. from the date Shillong was classified as 

category 'B' station for the purpose of the various 

concessions mentioned in the letter dated 18.12.1987. 

In the light of the above the respondents a:e 

directed to pay the applicants ration allowance from 

27.4.1992 onwards wit in four months from the date o1: 

receipt of tis oçder. 

The application is 	ed of No order as to 

Sd/rEMaER (ADr) 

to . true Cp 

- 
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To 

The Area OrjaniserSSB, 
Lower Subansiri DiStriCt s  

Sub:- 	Ggmt of Ration Allowance w.e.f 6/11/94. 

sjry 

4f 

I an serving in SB under your administrative 

trol beg to request youl hnour kindly to 2xant rae ratifl 

a11owane .e.f 8/11/94 at the prescribed rate as has been 

granted to those flOc1GXOCUti'10 	sonnl oi. 	ItriapX' undor 

Divisional Or aniser,513 9 1t a2ar as directoc ty the Central 

Administrative Tribunal (3uwahati IJ3nCh in Of J.03/09. 

It is,thioforO,pr)Y0d that your goodoli wou'd 

be pleased to take up the matter with the Iivisinal Organr 
SI,Itaflagar and allow me to draw the allonCO frri the duo 

date including arrears. 
And for this act of kindness,I,aS in duty bound 0  

shall over pray. 

Yours faithfulLy, 

• 	 - 	(5UWA 	sIIA) 

A.O,OB° 

1 

(//* 



It o 
Gvxnjicit of Xndiz, 
Direct 	1rx1 of Security 
Olficu of A-Ila Axa Orjni&,5SB,Z. 
D.Lbtt$L/eJbfl Siri 

rncha1 	c. 

1) td2xt4, 	i/c-/2oo 
19-),( 

o Divi5ional Ormisr,SSE 
Anachi Pr3deth DLVISIrn, 

Viubs 	

LLAk3J. 

Lorwarding of application in asect of 
nocutie &tff for itLn A11on 

S2r)  

Z am fOi.ng hrcwr!th the app1icaion 
in vc&pcct of Z(vcnty &VCnj nos non.x&uti 	8tz1f 

Cf Zi.XO AIO :±D t10 praying fOY' dc:131 of flation 
ai1OYflCo W 0 	D3.'1l4.94 fDr favour of your LUnd 
rntrusal and favocbltt early action pIs. 

IJLE?, 
flncl: As stated abovo, 

191- 
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Subject: G1NJT iF 	ALLCF TO7E 	IS1Ar,L ST cJJThD 1T C,'Ii(jt 	'5 & tt 	ThT1cJ3, 

	

• 	
refer tu yoir Memo c. / 	 dated, 2.299 foII'djr)o IPPlication of 49 rLon personnel on the SUhjc 	 execut1ve 

t InCfltjod abov. 

2. 	in our earl.r propOs 	:e h;ve already explained 
of 

o C3  n3t Secrez.iai th,t on the basis of judqen ient 
Hbr'hp Court, the, Cbit Secretrjt have sanctioned ration allow 	to hrj 	

Sajkja and other 157 k flOfl-QxOcUtv 	eronr) 	to 	Dyi_Dccrn, vle 

	

• 	
. 	their order O. t27Oj 1//-EAij_1 	da tcJ, 13,6.90 i1() C.dJi r1o. 	 i.'11 , 	n Lurn, )id rf 	r'd the Cno • 	

t(1 	 I eJ 1 in. IL 	Ui iii., :ho ?i ave ob; cvved that tile fl°flYXCjjv 	
arthe 

waItore only dtaricoj cn j  
udnc 	 an accordance with the 

• 	

jent of CAT and order issued 'by th Caint Socet?rjat: vide order dated, 	The  aIl 	 r;yjn ow,nc0 i n aL dfflj';jb] 	to j 	f 	!;uch, Dt1IF CnflOt ) 	fl CO:LcJor(3 as COflv1nc1n O3 Q and Unab1< Ic' t'wr our )rc)oc 	U,evor , we hv '4 j/• 	•- 	
again takon Up thc mattr with the C.biit Secretariat I 	 "whose docjsj0 	

s sj1l awajtc& The decij0 will be conunjcatpd to. ycu ; and whn received, 

	

- 	 • 	

". ( s .s - Lc) ra) 
Joint Deputy Dircctor (E1) 

The 0Ivisj01 Ccnic;ei*,' 	• 	 . 

COQYto: - For  infrnij.i 1  ..-

-- Dv51011 Ofrj rs: •/Si]ion/i/sp/r,Pc D10 

	

I i 	- 

	

• 	 '- 	r - 

DIs(: ic S. V. tan/U-f 1 n';/.' 	d.m/Sal oni bri/Ja,pjj. 

	

Jjjj !).'çtjt, Dii 	(;tO1' ( 	)•, 
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Copj to: 

'l'he Ar,j OJ. 0  Ijor.;. 	!ornci1/: irc/ 	for 	 'nU 
fl('t(;•u-y 	Li•• 

The 
 3 	The Cor,t ?1AT 	It flrJ r

-  4. 	The ACCtL Offici L)Lv }Q,!tflnqr 	- 	-do- 
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tn 
& 'C I t 

o 
2 c 	 to YOU

irn No. . i/i 82/ 
m t• (Jd 20,1 O 99 on t:h n 'nri 	1 )0Vfl , 

1(4 !11V 	t .1. 1 ly 	xp1 I ncj th 

nUb 

	

v I ri f3 o r in no or 	-v i ri Urn I r 	e1 	27 • j 0 • 99, 
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4/;;/M2/8o( 1 )floicj-49 
A 	 L)I (i.(1t 	1L (.NLft;L OF SCUHITY 

0x IiC.. 	THi  
T3 LUCK. V, tU Pt J•. M, 

NL.I Di.L't ii 10066. 

L)ateo tite 4th 

MEJUHt%Nj)UM 

• 	 subject: Grant of rtin alliwance to Lte 
non-executive por5onnel postci.ct at 

Trinincj (ntr, HaMng,, 

1 	
Y Please refer to your 	eo 

' • TCH/59 dated, 	17.1,2000 regarding 	jrint of • Rotion 	.11ówance to non-oecutjv 	personnel 
posteu at TC Hal long, 

2, 	I t is intimated that as per eitinc 
I  instructions, 	the rflppi.ct o' QA jjro not 

CUtitlGd to get ration alLot rnce on the 	ais 
of judyernont of CAT, 	ati. 	Uowevni, we 
hiv 	again taken up tho rntter v'ith the • 	.• 	 • Cabi.net  Secretariat for grant of. kation allowance 
to non-executive personneL posted at 1 6 1  & 'C' stations 	The matter is being prusccj Via Ourously - with the Cabinet 	ecretarjat at this end, 
The dicjsio 	of the Cabinet Scretari3t, ivould 
be intimated when received, 

• -.• 

( 	$OLØ 	Bdra) 
Joint LJCpUty F)irect0r(IA) 

To 

The i)eputy Inspector General, 
Training 	 Haflon, 

Memo Nom1/6/Jistt/95/TCH/ - 	IJated the 

.opy forwarded to all appl1cnts of 
IC, Haflong (i3y circular) for.informatjon. 

iL 

( S.C. ) 
SEILLUi iNTRUcTOt (A) 

TRAIfI!JG CTuu, JIAFLONG. 
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DTRCTOATE G:NRAL 01? o,FIC 
op 

EAc3 flIA)CK 0  V Th. PURA 
w DE 1H1 10066. 

atd,, 	h. 2000, 
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MPMORANDUM J 
kO J , 	Subjoctz GRANT OF RATIOS ALL;E 1T4 NOT XECtpa :;..: 	 POSTED 	nrvrsro 

- 	 •• 
- 	

• 3•• 
0 0 p , 

Please refer to your letter 
Ration Aflowanco/2000...11028 dd 0  2 0 1.7000011  the subJect cithd abov 

• 0 

• 2. 	It i' intimated that as por 

	

• instructions the 	 t C 	 are  not entjt 	 o 
on tho TUO  

baajo of JUdgemOnt of CAT0 Guhatj. I!owevere we have again taken up the matter 
wI th th  Cabj 	secrrjat for 9ranting ratton Lllaware to  non-Ox6cutive perconn1 	 at ° !3' & C • 	 atatjon8 7'hG matter is being paruj vigoroucly Y 	

.1wjth tho Cabjet Secretarjt at this  end 
1 471ntimat.e.d 	ro 	

retj 	 id 
 'L 	 0 • 	 . 	 • 

'.k 

• 	1 -• .. 	 • 

sora ) 
Joint Deputy D.irector (En) 

• 	-s 	,.. 
54.. 

• 	 jl. 

• 	•1 •  

• 	 ' 	
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TO,, 

• 	
• 

 

The D1vj3jo1 org ~-,ni aorft  
MarUpur 	4içja1ar 
Tmphal. 

ttéte4\ ? 

I; 



No. BE/COURT CA SE/RA/99/ .I'f(J • 	
- 	 Directorate Cneral of Security 	4" 

	

- 	 Office of the Divisional Organiser,%' 
SSB : Al', Division, Xtanagar-"791 lii ,.., 

	

•:. 	
Dated, Itanagar the Qvn May/2000, 

I 

Memorandum 	• .:, 

	

>I 	1 	•.- Please refer to your No.E.X/1-82/SD/99/685 dated 
12.5.2000 and No.E-I/1-8?'/SD/99/ 6908 dated 17,5.200 forwardin 
thereeith 2(two) applications for drawal of I ration 

	

• 	

26 •.,;.. As per judgement of Flon'ble CAT Bench, Gjwàhati 4id 
8.9.99 and Cab. Sectt. order thereon payment of ration oney' -
i.e admissible only to the appiicantstotal 70 personnel) o)OA 

	

• 	 No.103/99, 	
;.: 	. 	.• 	' 

f' 3• 	Therefore, S/iri G.C.adhara,Asstt. and G.N.Patra, 
Asstt. may please be informe jt since none-of them was the 

.m applicant of the OA, ration,oney'Ts not admissible to them. 
- 

/ 	 Area 0raniser(S), 
Di v.H, Itanagar. 

To 	•.: 

The Area Organiser(Aclmn), 
illong Division, 
itllong. 

	

to 	Ar Orniser,S ,%2iro for information wrt 
his letter No.ESr-40/2000-2001/740 dated 17.5.2000. 
It tâ requested 27 non-executive staff may please be 
infdrmed that since none,of them wa ( te ppplicant of 
the OA as 	 not admi. 
ssibleto-hm. 

V. r 	

. 

aliD• 
t 	

w*sted 
 

'is's. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

GUWAHATI 

In the matter of 

	

• 	O.A.No. 199/2000 

Shri Ashim Das and others,. Applicants 

Versus 

Union of India and others- Respondents.. 

SO 

Written statement for and behalf of 
the Respondents 1 to 5.. 

1. 	That with regard to the statements 

made in paragraph No.4(1) the 

application this deponent begs to submit 

that the Cabinet Secretariat vide their 

order No.. A-27011/4/86-EA-II dtd.. 

18. 12.87 have granted various concessions 

to the employees posted at category 'B' & 

'C' Stations.. The Head of the Deptt. has 

been authorised to declare certain 

stations or assignments if he feels that 

• 	such stations/assignments have 	become 

specifically hazardous and there is a 
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specific 	increase of threat to 	the 

personnel 	and/or premises 	they 	can 

determine 	on merit the criteria 	of 

hardship to the period for which such 

• •. 	 locations may be categorised as belonging 

to 	category 	IB&CI 	stations 	after 

• 	 recording 	the 	reason 	in 	writing. 

• Director. SSB being the Head of the 

Deptt. has declared Ziro and other places 

of upper and lower Subansri District of 

Arunachal .Pradesh Division as Category 'B 

& C' Stations for the various concessions 

•  we.f. 10.12.87 vide Cabinet Sectt. 

order No. A-2711/4/86/EA-II and SSB Dte. 

Order No. 9/SSB/-2/E36(1)-AP/3433 dtcL 

8,11,94 we.f. 08.11.94. The Cabinet 

Sectt. 	while 	sanctioning 	various 

concessions to SSB personnel have 

mentioned that the ration allowance to 

theexecutive staff of the rank of Field 

Officer and below on posting to category 

B&C' Stations would be admissible on BSF 

pattern. There is no mention that the 

2 
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same concessions.would be applicable to 

the 	non-executive personnel of 	SS.. 

Therefore, 	the 	applicants 	are 	not 

• 	 . 	entitled to claim the concession. 

2. 	That with regard to the averments 

made in paragraph No. 4(2) and 3 of the 

petition this deponents has no comments 

to submit.. 

Z.. 	That with regard to the statements 

made in paragraph 4(4) of the O.A. this 

•  deponent begs to submit that it is a 

matter of record s  hence this deponent has 

no comments to submit on this issue.. 

4. 	That with regard to the averments 

made in paragraph No.4(5) of the O.A. 

this deponent submits that the equation 

of posts has been made as listed as 

Annexure-lI of the O.A. of the Cabinet 

Sect.. Order No.. A-1116/6/86DD1 dtd. 

28.10.86 in various caders of the 

corresponding ].evel in the A.R.C. to that 

4 
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of execuUve cadres exclusively for the 

purpose 	of 	payment 	of 	H.R.A. 	as. 

admissible to the executive cadre. 

Therefore, it is clear that the equation 

of posts between non-executive and 

executive cadre is irieant for the purpose 

of H.R.A. only. 

5. 	That with regard to the averments 

made by the applicants vide paraqraph 4 

(6) of the O.A. thisdeponent begs to 

submit that the Director,SSE being Head 

of the Deptt. has declared certain 

stations of Upper and Lower Subansiri 

Districts of Arunachal Pradesh as 

Category 	B & C' Stations for the grant 

of various concessions sanctioned 	by 

Cabinet Sectt. order dtd. 18.12.87. The 

Cabinet Sectt. order dtd. 18.12.87 

clearly stipulates that Ration Allowan±e 

as admissible to.the executive cadre up 

to the rank of Field Officer and below. 

Thus nonexecutive personnel working at 

I 
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different stations of Upper and Lower 

Subansiri Districts of Arunachal Pradesh 

are not entitled to Ration Allowance. 

- 6. 	That with regard to the averments 

made by the applicants vide paragraph 

4(7) of the O.A. this declarant begs to 

submit no comment as the same are matters 

of record. 

7. 	That with regard to the statements 

made by the applicants vl: de paragraph 

3(8) of the O.A. this deponent submits 

• 	 that as already stated in para-5 above 

• 	 • 	 • 	 that Cabinet Sectt. order dtd. 18.12.87 

•  • clearly stipulates that Ration Allowance 

will be admissible to the Executive Cadre 

of the rank of Field Officer and below. 

The equation of post is meant for the 

purpose o -fHRA and not for the purpose of 

ration allowance as mentioned by the. 

applicants. Therefore the allegation 

raised by the applicants is vehemently 

denied, • 

5 
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B. 	That with reqard to the statements 

made in Paragraph 4(9) of the O.A. this 

deponent begs to submit that it is 

correct that non executive personnel of 

ARC working in Doomdooma are getting 

, -at1on allowance on the basis of the 

Central Administrative Tribunal Guwahati 

Bench. judgement dated 14.6.96. Therefore 

it is not possible to extend it to SSB 

personne1, as they are not the applicants 

of the O..A.No.245/95 

That with regard to the statements 

made in Paragraph No.4(10)4(11) & 4(12) 

4(13)of the O.A. this deponent has no 

comments as the same are matters of 

record. 

That with r*gard to the statements 

made in Paragraph No.4(140) and 4 (1)of 

the O.A. by the applicants this deponent 

'begs to submit before the Honble. CAT 

that on the basis of the CATGuwahati 

Bench judgment the matter was taken up by 



• 	 the 998 Dte with the Cab.Sectt to extend 

the 	benefit 	to the 	non 	executive 

personnel posted at Category 'B' and 'C' 

stations. However on the basis of extant 

' 	 orders the Cab Sectt did not agree with 

the proposal. 

N 

ii. 	That with regard to the statements 

made in paragraph 3(16) & 3 (17) of the 

O.A. this deponent begs to submit that it 

is correct that the judgment of the 

Hon'ble CAT Guahati is only applicable 

to the applicants and not to others. In 

the absence of any rule of the Government 

it is not possible to extend the benefit 

of ration allowance to the non executive 

personnel of 898 working in Category 'B' 

and 'C' stations. 

• 	 arndsfor_ 	jth gj py.jsQfl 

12. 	That with regard to the statements 

made in paragraPh No.5(i) of the O.A. 

this deponent begs to submit that • in 

absence of clear orders of the Govt Of 

7 
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India the ration allowance cannot be made 

admissible to the non executive personnel 

of SSB posted at Category 'B' and 'C' 

stations.. 

13. 	That with regard to the statements 

made in Paragraph 5(u) of the O.A. this 

deponent begs to submit that the judgment 

of the Hon'ble CAT Guwahati is not 

applicable to the other personnel posted 

at Category 'B' and 'C' stations. The 

benefit of ration allowance could not be 

extended to them in the absence of Qovt 

o -der on the subject. 

14 	That with regard to the averments 

made vide para 5(Ii.i) of the O.A. reply 

submitted vide para 11 & 12 above is 

reiterated here for the sake of brevity. 

15. 	That with regard to the averments 

made in Para 5(iv) of the O.A. this 

deponEnt has no comments. 

I 
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16.. 	That with regard to the averments 

cn'ade in para 5(v) of the O.A. it is 

reiteiated that in absence of Govt 

orders, it is not possible to grant 

ration allowance to the non executive 

personne]. of SSB working in Category 'B' 

and 'C' stations. 

17... 	That with regard to the avrments 

made in Paragraph 5(vi) of the O.A. it is 

submi.tted that the matter has again been 

taken up with Cab Sectt to reconsider SSB 

Dte's proposal for extending the benefit 

of ration allowance to the non e<ecutive 

personnel working in Category 'B' and 'C' 

stations. However Cabinet Sectt.. are 

unable to support the proposal for 

extension of benefits of ration allowance 

to non executive staff of SSB posted in 

'B' & 'C' stations extending such 

benefits is not covered under any rule of 

the Government.. 

9 
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Details of Remedies exhausted. 

That with reqard to the statements 

made in Paragraph No.6 of the O.A. this 

deponent has no comments as the same are 

matter of record. 

That with regard to the averments 

made in Paragraph No.8 of the O.A. this 

deponent 	reiterates that it is 	not 

possible to issue orders for drawal of 

ration 	allowance in respect of 	non 

executive 	staff in the 	absence 	of 

specific orders after declaring places of 

Upper 	& LowerSubansiri Districts of 

Ziro 	Area as Category 'B 	and 	'C 

stations as per the order mentioned ibid. 

Verification. 

I 	Santosh Kumar. 	Chakrabarti 

Dy..InspectOr General s  Special 	Service 

Eureau 	Arunachal 	Pradesh 	Division, 

Itanagar 	do hereby verify that 	the 

statements made 	in 	Paragraph 	Np. 

& 

10 
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19 of the written statement are true, to 

my knowledge and beiief, those made in 

pararaphs no..3,8 9 & 17 being matter of 

record are true to my information derived 

therefrom ?, and those made in the rest are 

humble submission to the Hon'ble 

Tribunal 

And I signed this verification on 

this day of 	d1Jiugust2øøQ. 

TDy. 1npector Gnera1 
0 
	

SSB'A.P. Dkiiori 
Itariagar 
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